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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application 10 of 2023

IN THE MATTER OF: N I

Puja Kumar «ree. Applica
Versus

M/s Ansal APY & Ors. .... Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO.8, UTTAR PRADESH POLLUTION CONTROL BOARD

I, I.P Maurya, S/o Shri Darbari Lal Maurya aged about 55 years, presently
posted as the Regional Officer, Uttar Pradesh Pollution Control Board at

Lucknow do hereby solemnly affirm and state on oath as under:

ZZ3 AR

T -~ 1. Thatin the official capacity mentioned above, I am acquainted with
[ b "";“'\} 4 the facts and circumstances of the case and as such I am competent
‘ T s | < and authorized to swear this affidavit.

, S

Ca a Y
- OF U A
\*—/’2. That this Hon'ble Tribunal That the Hon’ble National Green

Tribunal, Principal Bench, New Delhi, hereinafter referred as
Hon’ble Tribunal, vide its order dated 18.12.2024 passed following
directions: -

A 1. Affidavit dated 03.12.2024 has been filed by Respondent No. 1.

2 " K— Affidavit dated 16.12.2024 has been filed by Respondent No. 5.

A'Vf_ SRISH KUMA RAffidavit dated 17.12.2024 has been filed by Respondent No. 4.
ADVUCATE & MOTARY

Vill. Devi Ganj, Anaiy:

Adampur Janubi, Luc!cn?w Learned Counsel for Lucknow Development Authority and

|4 / 2 / 25 learned counsel for UPPCB seek time for filing of their responses
to the affidavits filed by Respondents No. I, 4 and 5. ..........



aoramitkumar@gmail.com
Typewritten text
1


AMVIBRISH KUMAK .
ADVOCATE & o 1o HAmentioned as-
vill, Devi Ganj, Anaia

Adampur Janubi
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9. Liston 19.02.2025. ........"7

Response to the Affidavit dated 17.12.2024 filed by Respondent
No.4, Lulu India Shopping Mall Pvt. Ltd., Plot No. T-5, T-4A, IBB-
2, Amar Shaheed Path, Sushant Golf City, Sultanpur Road,
Lucknow:

As per office record the unit has obtained Consent to Establish
(CTE) vide letter no. 133669/UPPCB/Lucknow(UPPCBRO)
JCTE/LUCKNOW/2021 dated 13.08.2021 and CTO Air/water vide
letter no.  154912/UPPCB/Lucknow(UPPCBRO)/CTO/both/
LUCKNOW/2022 dated 26.04.2022 and valid up to 31.12.2026
from the UPPCB. The unit has also obtained environmental
clearances vide EC Identification No. EC22B039UP175959, File
No. 6807-6467, dated 12.04.2022. A true copy of the CTE dated
13.08.2021, CTO dated 26.04.2022 and EC dated 12.04.2022 is
annexed here with and marked as Annexure R8 /1, R8 /2 and
R8 /3.

The Environmental clearance had been issued by State level
Environment Impact Assessment Authority, (SEIAA) U.P,
Directorate of Environment, U.P. to M/s Ansal Properties &
Infrastructure vide letter no.1323/parya/SEAC/621/2011/TA(J)
dated 09.06.2011 for Sushant Golf City, Hitech Township Lucknow,

U.P. and its extension. Specific conditions no.5 of this EC is

Lucknow

) ¢4 / 2. / ) o+ — “No buildings accept those required for infrastructure shall be

constructed. Individual projects such as group housing construction

=
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project, hospital etc. will have to separately apply environmental
clearance as per rules.”

The copy of the EC dated 09.06.2011 is annexed herewith and

marked as Annexure RS /4.

3.3 The Project Proponent has installed STP with a capacity of 1100
KLD for the treatment of sewage generated by the unit. The unit was
inspected on 24.09.2024 and 10.02.2025. During the inspection, all
units of the STP were found to be operational, and the samples
collected from the STP outlet were found to be within the prescribed
norms. The unit is using treated effluent for cooling tower
operations, flushing, and irrigation in the green belt. The copy of
analysis report of sample dated 24.09.2024 and 10.02.2025 are

" annexed herewith and marked as Annexure R8 /5.

Response to the Affidavit dated 16.12.2024 filed by Respondent No.
5, Medanta Hospital, Sector-A, Pocket-1, Sushant Golf City, Amar
Shaheed Path, Lucknow:

4.1  As per office record the Environmental clearance had been issued by
State level Environment Impact Assessment Authority, (SEIAA)
U.P, Directorate of Environment, U.P. to the unit vide letter
no.487/parya/SEAC/2840/2014/DDY dated 25.06.2015. As per EC

A - JA_—_  green area +green belt is mentioned as below-

AMBRISH KUMAK
OVCCATE & NOTAR: i
p{,‘ﬁ{, lD,_f\; Gunj, ,Z:“aiy(-:green area+green belt)=10605.5 sq.mt. i.e. 20.83% of net plot area

Adampur Janubi. Lucknew

14 / 2 )20,— And in the specific condition no-26 of EC it is also mentioned that-

“The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to the day and night noise standards
p;'escribed for residential area. The open spaces inside the plot
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should be landscaped and covered with grass and shrubs. Green Belt
Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the
local DFO/Agriculture Dept.”

It is submitted that the green belt area may be verified by District
Forest Officer, Lucknow. A true copy of the Environment Clearance
is annexed herewith and marked as Annexure R8 /6.

5 That the contents of the Affidavit are true and correct and nothing
material has been concealed thereof. —Qa,—
DEPONENT
VERIFICATION:

Verified at Lucknow on this thel14"day of February 2025 that the contents
of above affidavit are true and correct to my knowledge based on records
and information received and believed to be true, no part of it is false and

nothing material has been concealed there from.

DEPONENT

el

w
s :'97:1 identify the deparant
nedipyt 1. betoe t’ne


aoramitkumar@gmail.com
Typewritten text
4


1.

1916

ANNEXURE R8/1:
m‘:::;ra:t'rpcmnnsn POLLUTION CONTROL BOARD
Phonezoszz-znoaz‘n o ~12V Vibhuti Khand, Gomi| Nagar, Lucknow-226010
2120801, Pax:0922.2720704, Benat); Infa@uppch.com, Website: www.uppeb.cam
an!dily Period :13/08/2021 To 11212028
RefNo. -
133668/UPPCB/Luck Dated:- 13/0872021
o now(UPPCBRO}ICTEILUCKNOWIZGZl ’
Shri JAYA KUMAR
gllﬁ :.ULU INDIA SHOPPING MALL PRIVATE LIMITED
oL i sonamsn
CKNOW, U LUCKNOW.226002
Sub;

and control of Polutlon) Act, 1981 as amended.

gjmsenl to Establish for New Unit/Expanslon/Diversification under the pravisions of
3&1‘ (Preventlon and control of poflution) Act, 1974 as amended and Air (Prevention

Please refer to your Application Form No.- 13067751 dated - 05/08/2021. Afer exarulning the

application vt respect to pollution angle, Consent to Establish (CTE) Is granted subject ta the compliance
of following conditions :

A- Stte zirng with geo-coordinates !

B- Mt Baw Eiaterinl

Corsant tc Establish Is belng Issued for following specific detalls :

] Fiain Raw Materlal Detalls \
Faszs &% Ve Blatextnl Raw binterlal Unit Name Raw Material Quantity \
Buiduigy Sevistuction 1 Metric Tonnes/Day \

MY L

C- Product wli zeyacity o
e Froduct Detall ]
Neme af Loty Product Quantity l
Shopping Mall, Bulit up 213 - TH84270 \
2gm

Piot Area - 45284.68 sam 5

D- By-Product if any wlth capacity :
By Product Detall \
Name of By Product Unit Name Llcence Product Install Praduct \

Capacity Capacity

NA Metric Tonnes/Day i

Water Requirement (In KLD) and tts Sourca :

Source of Water Detalls )
Source Type Nams of Source Quantity (KL/D) \
Ground Waler (within Borewells 757.0
premises
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Petnlly
Ouantlty (KL/D)
767.0
Fuel used ¢ ™ 238,0
n the equipment/machinery Name and Quantity (per day) :
Fuel —F—"iLQQﬂﬂlmn "U’ll_pc_lll".’
Digsel _Consumptlon(tpd/kid) Use
02,4 Ussad as fusl in DG Set

nge In above mentioned paramelers, it will bs mandatory to obtaln Consent to Bstablish
Neation In the plant shall be carrled out without prior approval

be mandatory to obtain Consent 1o Establish
hall be carrled out without prior approval

For any cha
ain. No further
:ﬁ U.P. Pollutton é;‘?]aurgll%nogﬁds?odl

For
any change In abave menlioned paramaters, It will

n. N
;gal 0 further expansion or modification In the plant s

U.P. Pollution Control Board.

Y
ou are directed to furnish the progress of Establishment of
t and Alr pallution control devices, by 10th day of completion of subsequent

Efftuent Treatment
quarter in the Bm“flan
Copy of the work arder/ : dE
ffluent
Treatment Plant/Sewgr:r g’,‘I‘,fChase order, regarding Instruction and supply of propose
reatment P 1 be submiited by the

Industry ul) 31/12/2026 ?0 the B ;3! lant /AIr Pollutlon control System s su by
Industry will nat start lts operation, unless CTO s obtatned under water (Prevention and control of
1981 from the Board,

Pollution) Act, 1974 and Alr (Prevention and control of Pollutton)Act,
It Is mandatory 1o submit Alr and Water consent Application,complete In all respect. four months
rd

1974 and Alr (Prevention and
dustry WIith out any prior

lant and machinery, green belt,

ry
before start of operation, to the U.P. Pollution Control Board.
Legal action under water (Prevention and contral of Pollution) Act,
elnst the In

Contrel of Pollution) Act.1981 may be initlated ag
Information,In case of non compilance of above conditlons.

Specific Cenlitons:


aoramitkumar@gmail.com
Typewritten text
6


1918
lIj,v'll‘hnl_sﬁ(ll_jun.s'mt 10 Establigh i batn.

SHARERL b 104 RUmbor T-5 g o p0, LULU INDI VATE
gﬂﬁ Total l%mml' }é“z'glﬁ ua?ﬁ'{,‘.,?,ﬁ'*,f‘ﬁgl},:gngi S:-{;\NTAG%{%P(I:,{?*? (mf"l!él?np&wngwg{bw
mlied in SEIAAY, - "I #nd Toual n{.m-u;{ Aroe s § .1309311'5%5:!11:& fae ?3 Torm-1A

| ensy
only be vallg subjject T:)tlosst:};:!“ Environmental Clenranca from SEIAA. This CTE certificate shall
3. Thep co of Environmentsl Clearance from the SEIAA, UP.

foject pro
proponent shall onsurs o provide the proper exhnust fram roof lovel along with

acoustic enel
bocustic enclg;ﬂg,m DG sets 2000X0 tgos. VA and [000X2 Noy, as per prescribed siandards and

4. The
such a ﬂgta‘;i'::rl :(I:TH istall the ST of capaclly 1100 KLD o proposed. The STP shall be Lrstailed In
nt , Fo at It can achleve the standard specified in the notification lssued by Ministy of
spectied In the non & Cltmate Change vide GSH 1205 (E) dates 13-10-2017 In the me period as
etc. and rest :];‘mmcauom Maximunm treated water shall be reused for ﬂushlng/honlcullurelcoallng
will be discharged in sewer with prior permission of the concerned authority.

5. The PP shall ensure
thiat the treated water used for irrigation/gardening shall ensure 10 meel the
standrds prescived 1 the B(B) Act, 1986 v igason

\./{' Project shall develo
proper belt as per the guldelines tssued vide Board office order no.
- H10405/22072018/02 Dt, 16-02-2018 shall hfe mmpl?ed.

7. The Order issued by Hon'ble Courts/Hon'
ble NGT, MoEF & C
U.P. Pollution Cuntrolanard shall be can?;ﬁled with,

8. Project shall not start "
Waler]' from the Board. any gaseous emlssion & sewage generation W

9, The PP shall ensure to obtaln as pes applicable rules NOC for withdrawal of
U.P. State Ground Water Authority within 03 months and submit it 10 the Board.

C, Central Pollutlon Control Board,
out obtatning CTO (Alrand
ground water from

10. The dust emisslon from the constructlon sites shall be completely controlled and all precautions

will be 1aken in that behalf,
11. All approach roads & In campus roads should be sprinkled with water 10 Suppress the
ermission.

12, ‘The project shall ensure to put (arpa
butldIng for effective and efficlent contro

project.

13. Storage of any construction materal partt
project area.

14. The project shall comply wilth the provisicns of Constructlon 8
Rules, 2016.

15. The constructlon material of sy St s'ayved o wite shall be fully covered In all respect so that &
does not disperse in the alr Ineny forn The st exnislon from the construction sites shall be

completely controlled and all precusibonss vl 5 Gikea s that behalf,

dust

ultn scaffolding around the area of construction and the
1 of dust emisslon generated during construction of the

cularly sand shall not be done on any space outside the

nd Demolluon Waste Management

*a ¢ corsed I trucks or vehicles which are fully

16. All the construction malerfal & debris "
covered and protected so as 1o enguro thst Lag Lerskuzhon debrls or canstructlon material does not

get dispersed Into the alr or atmosphere In aay foni vliatsoever,
17, The project shall ensure to provide the proper Wind breaklng wall constructed around the
construction slte,

é % ﬂII(ril case of {nstatlation of hotmix/ready mix plant, the prior permission shall be obtalned from the
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19. The PP shall
ensura |
before completion of pmjfc":'tffstall Organlc Wasta Convertor for bio degradable waste fn 1ts pre nlses

20. Fixing of 5
emission and |
practiced,

prinklers and
mprove envlm:l':::‘t':tl!ncnr green nlr barrlers ahall be done to control fugltive dust
. Comipulsory use of wet Jot In grinding and stont cutting shall be

21. The project shai
(Prevention and C;nlmc?lrgpwo\l‘lmh the provistons of Environment (Pratection) Act 1086, Water
Pollution) Act, 1981 as amend ution) Act, 1074 ns nmenuted, Alr {Preventian and Control ©
%“n};ib?lﬁd Solid Waste Mn:f:ﬂmt:::mu[guﬁmégm"gaﬂcmﬂm Rules 2016, B- Wa:.mﬁ(}v{anngcmem)
- 3 5 tan
undary Movement) Rules 2018 (Whichever ls al;z;lrligﬁe;.n d other Weste & anagemen

22. The PP sh
shalt ensure to consiruct the Project as per the layout plan from the competent authority.

23. Project
sbove ciimd]:{[}:)nnl_ls ;%b;l‘::)‘z%?nk guarantee of Rs. 10.0 lakhs within 15 days for compllance of the

Please note that consent ta Establish will be revoked, In cese of, non compliance ot any of the abave
f any of the

mentloned condltions. Board reserves is
; tight for amendment of cancellatlon ©
condlluons specified above, Industry Is dLn:ctedgto submit Its flrst compliance 72 ort regarding
meml oned speclflc and gencral conditlons tll 13/09/202]1 1n this office. Ensure 10 submit the
regular compllance report otherwlse this Consent 10 Fstablish wil] be revoked.
Dosy e iy Proecd

pramod Kumar S5
Agarwdl Eorme H31 018 111783 20FXT
OMcer, Circle-3.

Chiefl Environmentnl
Dated:- 13/08/2021

Copy To -

enstring Lhe compllance of conditions by the Project Proponent.
P Rt

Regional Officer, UPPCB, Lucknow for
Agaeml :::nﬂn—-i’
Chilaf Environmental Officer, Circle-5.
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— ANNEXURE R8/2:

[ e
‘?:,&:1?;? Uttar Pradesh p
Tru ™ Builling, No TC. |2y o ollution Control Boarg
. :°‘ =12V Vibh Khant, Gomti Nagas, Lucknow.226010
=S ITIURIRI2001, Fan 0522.2730704, Ifercs ugpch.cum, Wetae: -
154912/UPPCBY o).  Websile: wiyw uppcts com
TR 4 \““\"(UI'[) ] -
I'o, CBROYCTOMoLUCKNOW 2022 Date: 26/64/202
M/

LUL .
LU INDIA SHOPPING MALL PRIVATE LIMITED

Plot number 7.5 4 .
2 and T-3A, 1BB-2, SHANEED PATH, SUSHANT
I‘O\ ) o~ . ’ [ ‘ LED':\I“.&USII:&NI (;OLI' T g "I
tOAD, LUCKNOW, UTTAR PRADESH,LUCKNOW.226002 SISO RrEE

Cunsolidated Cq ,

Consent & auth ns-cnl.to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

P 1;“1 orization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
N i under Section-21 of the Ajr (Prevention & Control of Pollution) Act, 1981

Conscnt No-15956610 Date-26/04/2022 ]

CCA s hercby granted to LULU INDIA SHOPPING MALL PRIVATE LIMITED located at Plot
number T-5 and T-44, IBB-2, SHAIIEED PATH, SUSHANT GOLF CITY,SULTANPUR ROAD,
LUCKNOW, UTTAR PRADESH,LUCKNOW,226002, subject to the provisions of the Water Act, Alr
Act and the orders that may be made Turther and subject to following terms and conditions :-

I.  This CCA LULU INDIA SHOPPING MALL PRIVATE LIMITED granted for the periad (ran
26/04/2022 to 31/12/2026 and valid for manufacturing of following products with Capital Iavestment/Net

Asscts Values 1054.3800049 Lakhs

) Product Quantity Unit

No

] Shopping Mall, Built |. Metric Tonnes/Day
up Area - 179842.76
sqm

2, Specific Conditions under Water Act :-

(i) The daily quantity of cifluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
dischurge point

nt Treatment and Disposal :=The applicant shall operote Effluent Treatment Plant
wd

(ii) Trade Efflue .
consisting of primany/sccondary and tertiary treatnent as is required with reference to influent quantity

quality. , . .
In cusc of stoppage of functioning of ETP, production hus to be stopped immediately and this, Board s v

be intimated by l';lx/phonc/cmail with a report in this regard 1o be dispatchad inmcdiately

withinn the qudina g

g Gt ] -
A00 BTl Ha ity

(iii) The treated cffluent shall be recyeled to the maximun extent and shoeuld be reused
for gardening etc. Quality of the treated effluent shall meet to the foliowinz gencral and sp
preseribed under Environment (Protection) Rules, 1986 and appiizable to the umt fram time-to-tene
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10

1rlldu_strlul.l:‘.mucm_ﬂuulll,' standacil
Parameter Standard :’

hensive STP as is required with
p, production has to be
ard to be

S.Nuo.

(iv) Sewage Treatment and Disposal := The apphi

reference to influent guantily and quality.In case o
ately and this Beard has to be intimaled by fux/phone

et shall provide compre
_ I'stoppage of runctioning of ST
stopped immedi Jemail with a report in this reg
dispatched immediately.
(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as 10
ffuent to the following standards.

Eimdnrds

S No. Paramecters |
pH As sgeciﬁed in E(P) Act, 1986
Act 1986

achieve the quality of the treated ©

1

2 BOD (mailL) As specified in E(P) Act,

3 TSS {ma/L) as specified in E(P Act, 1986

4 Fecal Coliform As specified in E(P) Act, 1986
(MPN/100mb) ]

3. Conditions under Air Acl :-
ol system consisting of control

contr
intain the same

d operate and ma
dards

fucl and install a comprehensive

nce to peneration of emissions an
Jlutants to the following stan

plicant shall use lollowing

i) The ap
d with refere

cquipment as is rcquire

continuously so as 1o achieve the level of po
Air Polluti Yotails
$ No. Air Type of fuel[ Stack no Control Height of
Pollution Device Stack

Saurce

Standards J

oduction has to be stopped
d to be

~yrunissic n_QunILl,\'_Smndudc
Stuck no I Paramelers

f air pollution control equipment, pr
intimated by fax/phone/email with a report in this regar

S No.

In casc of stoppage of functioning o

immediately and this Board has to be
dispatched immediately

(s) should be controlled by providing an

ii) Notse from the 1.G. Set and other source
rds for night and day time as prescribe

required for meeting the ambient noisc standa
(Industrial, Commuorciil, Residential, Silence) which arc as follows -

Night time: from 10,00 p.m. (0 6.00 a.m.
ricted fuel.

acoustic enclosurc as s
d for respeetive

arcas/zones
Day time : from 6.00 a.m. to 10.00 p.m,,

(iii} The unit will not use any lype of rest

Commercial Residential Silence

Standards for Industrial
Area Zornc

Naise level in Area Area
db{A) Leg

Day Night| Day |Night Day |Night| Da Night
Time | Time | Time | Time Time Tiﬁ‘lc Tinzrc Tiﬁlc

75 70 63 35 55 45 50 40
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_ compulsory documents to be submitted by the Industry/Unit :- .

“p, aqnual retumm in Form-4 and Wastce Disposal Manifest in Form-10 under Hazardous and Other Wastes

‘\|:|n'.\g¢““-‘l“ and Transhoundary Movement) Rules, 2016 and Third Party Audit Report.

|:i) ppvironment Statement in Farm-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, phatagraph of 1TIMAPCs/Waste Storage Arca.

- {Init has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

g, Competent Authority reseoves the vight Lo change/mudify/add any time any condition of this GCA.

g, Unit has to comply with the other general conditions ns annexed herewith, Non compliance of any

prm‘ision of this CCA and provisions of the Waler Act, Air Act and Hazardous and Qther ‘Wasu‘:s

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aloresaid

Acts.and Rules. |
\)A\ compliance to the G.O dated 1011/81-7-2021-09 (Wril}/2016 d1.13.10.2021 issucd by Dcy?arlmcnt of

Environment, Forest and Climate Change, Uttor Pradesh. You are directed 1o develop Miyawaki Forest as

per the SOP available at URL:-hltp://www.upccp.inf]‘rainingScssion.nspx for ensuring timely compliance of

this dircction, you are hereby directed to submit a bank guaranice with minimum validity of onc year ol the

amount cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this ccrliﬁcnlc.. In casc of non-

compliance of this direction, your consent shall be revoked by the Board. .

11. The industry will have 1o obtain No objection certificale for abstraction of ground watcer. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.
Chiel Environmental Officer, Circle-5, UPI’'CB.

Copy to: Digially signed Ly PRAMC KUMAR

CHAWAL
i el KUMAR AGRAWAL ‘t‘}alr: :;3104 I7 104704 050

Regional Officer, UPPCB, Lucknow.
Chiel Environmental Officer, Circle-5, uppCI.
Annexure

Specific Conditions

1. This consent is being issued for M/s LULU INDIA SHOPPING MALL PRIVATE LIMITED at Plot
number T-5 and T-4A, IBB-2, SHAHEED PATH, SUSHANT GOLF CITY, SULTANPUR ROAIDD,
LUCKNOW, UP, for Built up Arca - 179842.76 sqm and Total Plot Area 45284.96 sqm.

2. The Projcct Proponcent (PP) shall easure to strict compliance of the environmental clearance (r-C
Identification No. - EC22B039UP175959 : File Nu. - 6807-6467) dated 12-04-2022 issued by SEIAA-UD.

3. Domestic effluent 884 KLD shall be treated in Sewage Treatment Plant of capacity 1100 KLI . Treated
water shall be recycled /used for flushing, irrigation and Green Belt and in Cooling Tower. Reject water

Fm‘m Pp Plant shall be wtilized for flushing, cooling tower ete. It shall not be used in horticulture and
imgation purpose,

cl " y HE3 Elt 1= (s] en ' bO atony 0‘ UI .I CB [a]4 a'ly \. \B L lijrlr ] .t l' })l f l
u “[CI 1S18 l 4 tl m C tra La rat & i Ove l u rakare

5. The i iez v <!
1l PP Shﬂu "]Slall lhe plezomclcrs [0 ChECk lhc ¥ att'.’l' lablc and m inlain 1 ID"h b] 5-
v 1 = { () :
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Janee or alteradion * unit/establi N . . . ..
P go chanEt l e ) of “1.& wnit/establishment is to be made without the prior written permission of the
' Any change in the particulirs T . . . . .
. Any chiange inibe particalars furnished and/or in the identity of the occupier/authorized agent is to

{1}

'_i,,nm:llcd to the Board forthwith,
I

« rhe I'P shall submit regularly on monthly basis, the progress regarding remediation plan and natural and

samnumiy resource augimentation plan which has been submitted in SEIAA-UP, to the State Board as well
1 L]
48 b]-_!f\.'\-UI 5

8. This consentis granted on the basis of the other documents furnished by the applicant. IT the statement
furnished 1 docvment is found false or in the case of noncompliance of integrated consent to operate
conditions the consent issucd witl be withdrawn/cancelled.

U, Separate meters with necessary pipe tines shall be provided for assessing the quantity of treated water
used for different purposcs.

10. The PP shall dispose the hazardous waste through authorized recyclers/TSDF and prior authorization
shall be oblained as per the Hazardous and Other Waste (Management and Transboundary Movement)
Rules. 2016,

11 The industry shall ensure to develop Miyawaki forest, so that entire treated efflucnt may be used for
trrigation as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.202] of Department of
Environment, lorest and Climatc Change,

12, The PP shall provide the compliance report of the consent conditions to this oftice within two months.

5. The PP shall comply with various Waste Management Rules as nolificd by MoEF & CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, FHazardous and Other Wastes
(Management and Tran boundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rulcs, 2018,

I4. The PP shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Conirel Board for protection and
sifeguard of environment from time to lime,

15, The 08 nos. of diesel gencrator scts (6X 2000 KVA +2 X 1010 KVA) should conform te norms (for air
and notse emission and stack height) as preseribed under Environment (Protcction) Rules, 1986. The dicscl
requnred Jor operating DG sets shall be stored in underground tanks and if required clearance from Chiel
Controller of Explosives shall be obtained,

16,1799 numbers of Equivalent car space (ECS) Parking provision shall be provided according to the
National Building Code of India, 2005 as mentioned in the environment clearance issued by SEIAA-UDP.

17. The PP shall ensure to comply the conditions mentioned in NOC certificate no. NOCO10200 which s
valid upto dated 25.07.2026 for withdrawal of ground water from U.P. Siate Ground Water Authority

I8 Online continuous effMuent monitoring system shall be installed for monitoring
) =

S . : of treated water quality
Fsureats connectivity with the sever of CPCB. The PTZ web cam e

cras shall be installed on STP ouwtlet and
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Y

i YRL 1D and passworg 1o the Boarg
N '-.""I' .
L pir shall meet the following Nay; i
e altong : i v :
21 JdIV (A)) Nigh ¢i > “ Ambient Air Quality in respec i
e O B time (10 PM 16 6 AM) . 55 ! st oy time (6 AM (o 10
M ring SYStem within 03 . 293 (B (A)) and shall ensure o install cont ; ;
ﬂomm . —— ¢ o nstall conlinuous norse
I

; ,I.h . [‘l‘ Shnl" suhl“il lhc stnclk n i r' y -l‘ T { r 8 5 v ll e DG Scts
.‘]_l“ “ l .ll ) b ‘( ’ r ppl\ u‘lllllo "lg n"“l 18 L'p“rt 8] "” ”lc .'"luk 3 con"ccu.:d ¥ it ”] i '[
lh" Or ﬂ"y NAHL ! 'C I P ithi :

t‘l.”'i:: I“On“[.'cnl' ora ("} ¢] U (’I; il]l]rn\ (l l]lll(_’lrﬂl“ WI”]IH [\Vn Ill()nfh ‘I'Ull'l ”I(' i.\'!"ll:l [\

1. The PP shall maintain rood houscke
shall be maintained properly and ¢
structure.

cping within their premises. The ruin water harvesting structure (s)
nsure that waste water shall not enter in the rain water harvesting

22, [fclosure order is issye :
during the clostre s 'ju‘-d by CPCB or UPPCB against the mall, then CTO issued will remain suspended
& SUTE per I . . . .
period and afier ensuring the compliance and after revocation of closure order, the CTO

will automatieally be effeetiv . :
o AL t:['fx.cllxe (rom the date of issuance of closure order revocation, with additional
congitions mentioned in the closure revocation order,

23 i .
23. This CTO shall be valid from the date of issuance of this cerificate.

General Conditinng:-

The applicant shall get analysc the samples of efMuent/cmission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCE.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of cffluent or gases emission or scwage waste [rom the unit,

2. Treated waste water and domestic wastc water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipinent at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days ol rcecipt of this CCA. If, at any point of time, it is found that the industry is noi
complying with stipulatcd conditions or any further direction/instruction issucd by the Board, legal action
shall be initiated against the applicant,

4. The applicant shall maintain good housc keeping. All valves/pipes/sewer/drains cte. must be lcak-proof

5. The industry shall provide uninterrupted entry to the STPS/ETPs inlet and outlet points, Air Poilution
Control equipment and stack for simooth sampling/monitoring of efficiency of pollution conirol measures.
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

7. Whenever duc to any accident or other unforescen act or event, such emission oceurs or s apprehended 1o
occur in excess of standards Iaid down, such information shall be reporied 10 the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the praduction process connected
to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

9. In case of any damage to the agriculture productivity, human habitation cte. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effeet and such information =h:th he
reported to Board's offices. The industry shall be liuble to pay compensation also in such ciaes as decided by
the Competent Authority.

19. The applicant shall apply before the 60 days of expiry of CCA or any change in productio PR g
braduction capacin/manufacturing process/capacily enhancement vte. or any change in clfiuent di
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i pomt
.",J;‘m:lﬂ’ reserves the right 1o rey,
< 'F.‘nr.'t":ssm"\"
};:: person nulll(?ri?.ccl shall not reny, §
AR aptaining Prior permission of ”;c C;;::,rs‘cll. transfer or otherwise 1ran
ard. sport the hazardous waste

‘}'I..“ .
ooy unauthorized change in personnel
i Ch e

oke/ndd/mod;
odif: 11
Y ony stipulated condition issued zlo
ng with CCA, as

quipment pg i
S :ondily
vorking condilion as mentioned in the applicati
pplication

i .r\.‘{“‘ llulh" Ve . ¢ M

i
1]
T i« the duty of the authorized person to |

fepard . . ake pri .

+authorization is v o hrrorp

e ton 15 valid for tempaor permission of the Board to close down the facility
: acility.

. ) ary storipe of
, The authorized agency shall ¢ . ke of Hazar, ;s Was I
gency shall ensure that on-line dnig (f::;us Waste within premiscs only.
a with regard 1o quant
e ot o e U t and apr
o a8 wir emission ; juantity nature of hazardous
ysplay Board i oL ) 18s10n and waste venerated withi .
oh [[ ! t.l o ot s1z¢ 0xd feet owlside the main factory gat 1Flbcnc.rﬂtr_d within premises is displayed
17, Lis duty of the authorized pers s gate within premis
p treatment, storage V-'Ld berson to take prior permission of this BP’ d °5
f« Tl_ I: storage and disposal of hazardous waste ouard to close and cleanup the facility
1§, The applicant shall maintain re )
Form-4 on or belore the ;(‘)!:Ild:jn record of hazardous waste in Form-3 and shall submit annual return in
S A :\nnty olf‘ J:|“;,e following to the financial year to which that retura relates.
; SR -aste shall be disposed off i i i
i . i on la '
spillage must also be safely collected and stored nd, in any drain, or into any water stream. All
10, Before the haz A '
RO I.:m.lous. wasle is stored or dumped in the facility,
: chemical analysi sardous w
al analysis of hazardous waste sample and report to the Board.
d in double lined HDPE pit

1. Drie 3 . .
ried hazardous sludge from the process in the plant shall be store
R.C.C. or such material which does not react with the waste contained in it.

27 The . ) I -
22, The storage area should be fenced properly and Sign/Notice Board indicating iiv+Dangeriz¥s and

all bc displayed at appropriate position both in Hindi and English.
d oil/spent oil waste in sealed drums placed on

f required shatl be sold only to Registered

‘.pcmlcnls being used in the plant as wel|

applicant must conduct a detailed physical

constructed with

i, alazardousi; Vs sh
21, The industry shall store non-ferrous metal waste, use

impervious floor under covered shed. IHazardous waste i

Recyclers/Re-processors.
24. In casc of any transportation
Wastes Rules, 2016 shall be sub

of hazardous waste, the details in Form-10 of the Hazardous and Other

mitted 10 the Board.
Dighally sgred By FRAMGO YAIAR

PRAMOD KUMAR AGRAWAL ACRAWAL
Date; 2022 0417 164759 40570

Chief Environmental Officer, Circle-5, UPPCB.
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-ENVIRONMENTAL
CLEARANCE

PARIVESH

{Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

1926 ANNEXURE R8/3:

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Regional Director
LULU INDIA SHOPPING MALL PVT LTD.

T4A, T5, IBB-2, Sushant Golf City, Shaheed Path, District, Lucknow, Uttar
Pradesh -226030

Subject: Grant of Environmental Clearanca (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadem,

) This Is-in reference lo your application for Environmental Clearance (EC)
in respect of project submitted to/the SEIAA vide proposal number
SIA/JUPIMISIT0564/2021 dated 27 Dec 2021, The particulars of the environmental
clearance granted to the projsct are as balow.

1.  EC ldentification No, EC22B033UP175959

2. File No. 6807-6487

3. Project Type New

4. Category : B1

5. ProjectiActivity including 8(b) Townships and Area Development
Schedule No. projects.

6. Name of Project Proposed commercial project “Luiu Mall

at IBB-2, Plot No., T4A, 7-3, Susham Goif
City (Hl Tach Township), Shaheed Path,
Village = Hariharpur, Tehsil - Sarojani
Nagar, District; Lucknow, Uttar Pradesh
by M/s Lulu India Shopping Mail Pvt Lid.

7. Name of Company/Organization LULU INDIA SHOPPING MALL PVT LTD.
8. Location of Project Uttar Pradesh
8, TORDate 07 Oct 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

{e-signed)
Membar Secretary

Date; 12/04/2022 Membar Secretary
SEIAA - (Uttar Pradesh}

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote Identification
number in all future correspondence.

This is a computer generated cover page.

EC |dentification No. - EC22B038UP175959  File No. - 6807-6467 Date of Issue EC - 12/04/2022 Page 1 of 12
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state Leve! Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U1.p,

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeup!ho@yahuo.com, selaaup@yahoo.com
Phore no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIS/70564/2021 & SEIAA, U.P File no- 6807-6267

Sub: Environmental Clearance for Commercial Project "Lulu Mall" at Plot No. T4A, T-5, IBB-2,
Sushant_Golf City {Hi Tech Township), Shaheed Path, Village-Hariharpur, Tehsil-Sarojininagar,
Lucknow., M/s Lulu India Shopping Mall Put, Ltd.
Dear Sir,

This is with reference to your application / letter dated 28-07-2021, 05-08-2021, 27-12-2021,

28-01-2022, 04-04-2022, 11-04-2022 on above mentioned subject. The matter was considered by
SEAC in meeting held on 04-04-20221 and SEIAA in meeting held on 05-04-2022.

A presentation was made by the project proponent along with their consultant M/s
Environmental & Technical Research Centre to SEAC on 04-04-2022.

Project Details Informed by the Project Proponent and their Cansultant

The project proponent, through the documents and presentation gave following detaiis
about their project -

1. The environmental clearance is sought for Commercial Project "Lulu Mall” at Plot No, T4A, T-5,
i1BB-2, Sushant Golf City (Hi Tech Township), Shaheed Path, Village-Hariharpur, Tehsil-
sarojininagar, Lucknow., M/s Lulu India Shopping Mall Pvt, Ltd,

2. The terms of reference in the matter were Issyed by SEIAA vide letter no,
211/Parya/SEIAA/5467/2019, dated 07/10/2021 in light of MoEF&CC Violation SoP/Office
Memorandum dated 07/07/2021.

3. Salient features of the project:

Item Detazils

Name and Location of the Project Proposed commercial project “Lulu Mall” at IBB-2, Plot
No.: T4A & T-5, Sushant Golf City ( Hi Tech Township),
Shaheed Path,Village - Hariharpur, Tehsil - Sarojani Nagar,
District: Lucknow, Uttar Pradesh

Developers of the project M/s Lulu India Shopping Mall Pvt Ltd

Total Plot Area 45284.96 sq. m. (4.528496 Hectares approx)

Built-up Area. 1759842.76 sq. m

Total Water Requirement 1250 KLD

Power Requirement 9964 KvA

Power Backup DG sets of total capacity 2000 KVA (6 nos.} + 1010 KvA (2
Nos.).

Total Parking Proposed Parking Proposed — 1799 ECS

Solid Waste to be Generated 5.87 T / Day — Municipal waste & Horticulture waste will

be generated

EC ldentification Na., - EC228039UP1 75959  File No. - 6807-8467 Date of lssue EC - 12/04/2022 Page 2 of 12
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Total Project Cost 1054.38 Crores
Solar Lights 200 KW Solar Panel
Power requirement 9964 KVA from Uttar Pradesh Power Corporation Limited
Power Backup 2 nos. of DG sats {6 X 2000 KVA + 2x 1010 KVA)

4. Land use detalls:

St No Particulars Area % of Total Plot
01 Covered Area 39951.87 88.22 %
02 Road, Paved and Open Area 2484.19 5.48%
03 Landscape Area 2848.50 6.3%
Total Land Area 45284.96 100 % B
5. Details area statement:
S. No. | Particulars Area {Sqm) |
1 Total Plot Area 45284.96 ;
2 permissible Ground Coverage 43135.27
3 Proposed Ground Coverage 39951.87
4 Open Area 5333.08
5 permissible Basic FAR {Including Green Building + basic FAR } | 113253.0
6 Proposed FAR 109838.7
7 Proposed Non FAR 70004.06
8 Proposed total Build Up Area 179842.76
(FAR + Non FAR + 15% prescribed FAR)
ALY Required Green area (5%} 2191.75
10 Proposed Green Area 2848.90
11 Maximum height of the building (in mtrs) 36m
12 Required number of tree 36
13 Proposed no. of tree to be planted 40
14 Rain water harvesting pit Required 02 a
15 Rain water harvesting pit proposed 02
16 Parking required 1646
17 Parking proposed (if proposed kindly provide calculation) 1799
13 Total Expected Population 37450 Nos + Staff (1000
nos)
Total — 38480 Nos

5. Total water requirement during construction
During operation phase, total water requirement wi

phase is 40 KLD, which procured by STF and CSTF.
il be 1250 KLD which is sourced from

Ground Water for drinking and recycled water from STP for flushing, Green beit and Cooling

tower. Approx.
treated in a Sewage Treat
shall be used after tertiary treatment i.e. 238 KLD water for fi

and 5.0 KLD water for the horticulture uses.
7 Waste water details:

844 KLD of waste water will be generated from the project which shall ke
ment Plant of capacity 1100 KLD. Recycled water received from 5TP
ushing, cooling tower — 250 KLD

Water/Waste Water Details

Fresh water 757 KLD
Flushing 238 KLD
Horticulture / Landscape 5 KLD
Cooling tower 250 KLD
Total water requirement 1250 KLD
Waste water 844 KLD

EC Identification No. - EC22B03sUP175059  File No. - 6B07-6467 Date of lssus EC -1

20412022
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Source of Water —Borewell,

it is expected that the project will generate approx. 844 KLD of wastewater. The wastewater will be
treated in the STP (capacity 1100 KLD} provided within the complex generating 493 KLD of
| recoverable water from STP which will be recycled within the project (238 KLD in flushing, 5.0 KLD in
| Harticulture and 250 KLD in cooling tower used) surplus treated water 350 KLD will be discharged in
i sewer or will be provided to construction project, green belt in Sushant Golf City. During monsoon

season, approx.: 356 KLD will be discharge into the sewer provided by Sushant Golf City which is
. cornected to their CSTP of capacity 5 MLD.

8. Landscape plan:

SrNo Years No Plants Budgets {Rs)
1 1" year 40 30000.00
2 2" year 14 10500.00
3 23" Year 5 3750.00
4 4" year ) 1500.00
5 5" Yaar 1 750.00
Total 62 46500.00
9.  Parking details:
Description Details {ECS)
Parking proposed in Lower Ground Floor ; 1098
Parking Proposed in Multiplex 530
2 Bike Space = 1 Car Space 140
Opan Car Parking 91
Total 1799
10. S3olid waste generation details:
sr. Particular Proposed Area {in | Waste Waste
i No. Occupancy | acres) Generated per | Generation
kg/day (kg)
| 1 Total population 37490 - 0.15 5623.5
Staff population 1000 - 0.25 250.0
2 Landscape Area 0.707 0.2 0.14
: kg/acre/day
Total 5873.6

11. The project proposal falls under category-8(b) of EIA Notification, 2006 (as amended) and
MOoEF&CC, SoP/Office Memorandum dated 07/07/2021 for the violation project).

12, The Project proponent has submitted Mall Project Cost Certificate issued by Chartered
Accountants, JDNT & Assoclates, Kochi dated 26/07/2021 stating total project cost incurred is
Rs.821.72 Crores.

13. The project proponent submit a bank guarantee of Rs. 122.2964 /- Lakh (one crore twenty two
lakh twenty nine thousand six hundred forty rupees} vide bank guarantee no-
34301GP001028222 dated 11-04-2022 equivalent to the amount of remediation plan and
natural and community resource augmentation plan. The project proponent has also
submitted the penalty of Rs. 4,60,86,000 (Four crore sixty lakh eighty six thousand rupees) vide
referance NEFT- BARB(Q22098253092 dated 08-04-2022 and a letter to this effect from UPPCB

vide letter no- G37801/UFIR] / TaioR0ARI0aR—weA o Slo /BT /202223 dated 12-04-2022

iias also been recelved in this secretariat.

Based on the recommendations of the State Level Expert Appraisal Committee Meeting
(SEAC) held on 04-04-2022 the State Level Environment Impact Assessment Authority (SEIAA) In its

EC Identification No. - EC22B038UP17595¢  File No. - 6807-6467 Dale of Issue EC - 12/04/2022 Page 4 of 12
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Meeting held 05-04-2022 the matter in depth in light of MOEF&CC Violation SoP/Office
Memorandum dated 07/07/2021 and decided to grant the environmental clearance for the above
project proposal along with along with standard environmental clearance conditions prescribed by
MoEF&CC, Gol and foliowing additional conditions:

Standard Envlropmental Clearance Conditions prescribed by MoEF&CC:

1. Statutory compliance:

1.

g.

10.

The project proponent shall obtain ali necessary clearance/ permission from all relevant
agencies including town planning authority before commencement of work. All the
construction shall be done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings
due to earthquakes, adequacy of firefighting equipment etc as per National Building Code
including protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purposes
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution} Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pallution Control Board/ Committee.

The project proponent shall obtain the necessary permission for draw! of ground water /
surface water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the project
along with the ioad allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shsll be obtained, az
applicable, by project proponents from the respective competent authorities.

The provisions of the Solid Waste (Management) Rules, 2016, e-Waste (Management) Rules,
2016, and the Plastics Waste (Management) Rules, 2016 shall be followed.

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy
Efficiency, Ministry of Power strictly.

2. Alr quality monitoring and preservation:

1

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation
of Dust Mitigation Measures for Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current exceedance
in ambient air quality at the site.

The project proponent shali install system to carryout Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM10 andPM25)
covering upwind and downwind directions during the construction period.

Diese! power generating sets proposed as source of backup power should be of enclosed
type and conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
propased DG sets. Use of low sulphur diesel. The location of the DG sets may be decided with
in consultation with State Pollution Control Board.

Construction site shall be adequately barricaded before the construction begins. Dust, smoke
& other air pollution prevention measures shall be provided for the building as well as the

EC Identification No. - EC22B033UP175859  File No. - 6807-6467 Dats of Issue EC - 12/04/2022 Page 5 of 12
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site. These measures shall include screens for the building under construction, continuous

dust/ wind breaking walls all around the site (at least 3 meter helght).Plastic/tarpaulin sheet

covers shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust poliution at the site as well as taking out debris
from the site,

6. Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent
dust poliution.

7. Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

9. Al construction and demolition debris shall be stored at the site (and not dumped on the
roads or open spaces outside) before they are properly disposed. All demolition and
construction waste shall be managed as per the provisions of the Construction and
Demalition Waste Rules 20186,

10. The diese! generator sets to be used during construction phase shall be fow sulphur diesel
type and shall conform to Enviranmental {Protection) prescribed for air and noise mission
standards,

11, The gaseous emissions from DG set shall be dispersed through adequate stack height as per
CPCB standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise
pollution. Low sulphur diesei shall be used. The location of the DG set and exhaust pipe
height shall be as per the provisions of the Central Pollution Control Board {(CPCB} norms.

12. For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water guality monitoring and preservation:

1. The natural drain system should be maintained for ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the natural drainage through the site, on wetland
and water bodies. Check dams, bio-swales, landscape, and other sustainabie urban drainage
systems (SUDS) are allowed for maintaining the drainage pattern and to harvest rain water,

2. Buildings shall be designed to follow the natural topography as much as possible. Minimum
cutting and filling should be done. :

3. Total fresh water use shall not exceed the proposed requirement as provided in the project
details.

4. The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project proponent,
The record shall be submitted to the Regional Office, MoEF&CC along with six monthly
Monitoring reparts.

5. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already committed,
the quantity of water allotted to the project under consideration and the balance water
available. This should be specified separately for ground water and surface water sources,
ensuring that there is no impact on other users.

6 At least 20% of the open spaces as requirad by the local building bye-laws shall be pervious.
Use of Grass pavers, paver blocks with at least 50% opening, landscape etc. would be
considered as pervious surface.

7. installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing
etc and other for supply of recycled water for flushing, landscape irrigation car washing,
thermal cooling, condlitioning etc. shall be done,

8. Use of water saving devices/ fixtures (viz. low flow fiushing systems; use of low flow faucets
tap aerators etc) for water conservation shal! be incorporated in the building plan.

9. Use of water saving devices/ fixtures {viz. low flow flushing systems; use of low flow faucets
tep aerators etc) for water conservation shall be incorporated in the building plan.

o

EC Identification No. - EC22B039UP175958  File No. - 8807-6467 Date of Issue EC - 12/04/2022 Page 6 of 12
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10. Water demand during construction should be reduced by use of pre-mixed concrete, curing
agents and other best practices referred.

11. The local bye-law provisions on rain water harvesting should be followed. If local byelaw
provision is not available, adequate provision for storage and recharge should be followed as
per the Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting
recharge pits/storage tanks shall be provided for ground water recharging as per the CGWB
norms.

12. A rain water harvesting plan needs to be designed where the recharge bores of minimum
one recharge bore per 5,000 square meters of built up area and storage capacity of minimum
one day of total fresh water requirement shall be provided. In areas where ground water
recharge Is not feasible, the rain water should be harvested and stored for reuse. The ground
water shall not be withdrawn without approval from the Competent Authority.

13, All recharge should be limited to shallow aquifer.

14. No ground water shall be used during construction phase of the project.

15. Any ground water dewatering should be properly managed and shall conform to the a
approvals and the guidelines of the CGWA in the matter. Formal approval shall be taken from
the CGWA for any ground water abstraction or dewatering.

16. The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project proponent.
The record shall be submitted to the Regional Office, MoEF&CC along with six monthly
Maonitoring reports.

17. Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP
shall be recycled/re-used for flushing, AC make up water and gardening. As proposed, not
related water shall be disposed in to municipal drain.

18. No sewage or untreated effluent water would be discharged through storm water drains.

19. Onsite sewage treatment of capacity of treating 100% waste water to be installed. The
installation of the Sewage Treatment Plant (STP) shall be certified by an independent expert
and a report in this regard shall be submitted to the Ministry before the project is
commissioned for operation. Treated waste water shall be reused on site for landscape,
flushing, cooling tower, and other end-uses. Excess treated water shail be discharged as per
statutory norms notified by Ministry of Environment, Forest and Climate Change. Natural
treatment systems shall be promoted. !

20. Periodical monitoring of water quality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odor problem from STP.

21. Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed
and disposed as per the Ministry of Urban Development, Centre Public Health and
Environmental Engineering Organization (CPHEEO) Manual on Sewerage and Sewage
Treatment Systems, 2013.

4, Noise monitoring and prevention:

1. Ambient noise levels shall conform to residential area/commercial areafindustrial
area/sllence zone both during day and night as per Noise Pollution {Control and Regulation)
Rules, 2000. Incremental pollution loads on the ambient air and noise guality shall be closely
monitored during construction phase. Adequate measures shall be made to reduce ambient
air and noise leve! during construction phase, so as to conform to the stipulated standards by
CPCB / SPCB.

2. Noise leve! survey shall be carrled as per the prescribed guidelines and report in this regard
shall be submitted to Regional Officer of the Ministry as a part of six-monthly compliance
report.
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3. Acoustic enclosures for DG sets, nolse barriers for ground-run bays, ear plugs for operating
personnel shall be implemented as mitigation measures for noise impact due to ground
sources.

5. Energy Conservation measures:

1. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured, Buildings in the States which have notified thefr own ECBC, shail
comply with the State ECBC,

2. OQutdoor and common ares lighting shali be LED,

3. Concept of passive solar design that minimize energy consumption in buildings by using
design elements, such as building orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and thermal mass etc. shall be
incorporated in the building design. Wall, window, and roof u-values shall be as per ECBC
specifications.

4. Energy conservation measures like fnstallation of CFLs/ LED for the lighting the area outside

the building should be integral part of the project design and should be in place before

project commissioning.
5. Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 1% of the demand load or as per the state level/ local bullding bye-laws
requirement, whichever is higher.
Solar power shall be used for lighting in the apartment to reduce the power load on grid.
Separate electric meter shali be Installed for solar power. Solar water heating shall be
provided to'mest 20% of the hot water demand of the commercial and institutional building
or as per the requirement of the local building bye-laws, whichever is higher. Residential
buildings are alsa recommended to meet its hat water demand from solar water heaters, as
far as possible.
6. Waste Management :

1. A certificate from the competent authority handling municipal solid wastes, indicating the
existing civic capacities of handling and their adequacy to cater to the M.S.W, generated
from project shall be obtained.

2. Disposal of muck during construction phase shall not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for general
safety and health aspects of people, only in approved sites with the approval of competent
authority.

3. Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and inert
materials.

4. Organic waste compost/ Vermiculture pit/ Organic Waste Converter within the premises with
a minimum capacity of 0.3 kg /persan/day must be installed.

5. All non-biodegradable waste shall be handed over to authorized recyclers for which a written
tie up must be done with the authorized recyclers,

5. Any hazardous waste generated during construction phase, shall be disposed off as per
applicable rules and norms with necessary approvals of the State Pollution Control Board.

7. Use of environment friendly materials in bricks, blacks and other construction materials, shall
be required for at least 20% of the construction material quantity. These include Fly Ash
bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other
environment friendly materials.

8. Fly ash should be used as building material in the construction as per the provision of Fly Ash

" Notification of September, 1999 and amended as on 27th August, 2003 and 25t January,
2016. Ready mixed concrete must be used in building construction.

(8]
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9. Any wastes from construction and demolition activities related thereto shall be managed so
as to strictly conform to the Construction and Demolition Rules, 2016.

10. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per
the prevailing guldelines/ rules of the regulatory authority to avoid mercury contamination.

7. Green Cover;

1. No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree
felling shal! be with prior permission from the concerned regulatory authority. Old trees
should be retained based on girth and age regulations as may be prescribed by the Forest
Department. Plantations tc be ensured species {cut) to species (planted).

2. A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing
trees will be counted for this purpose. The landscape planning should include plantation of
native species. The species with heavy foliage, broad leaves and wide canopy cover are
desirable. Water intensive and/or invasive species should not be used for {andscaping.

3. Where the trees need to be cut with prior permission from the concerned local Authority,
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is
cut) shall be done and maintained. Plantations to be ensured species {cut) to species
{planted). Area for green belt development shall be provided as per the details provided in
the project document. :

4. Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads,
paved areas, and external services. It should be stockpiled appropriately in designated areas
and reapplied during plantation of the proposed vegetation on site.

8. Transport:

1. A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI}, shall be
preparad to include motorized, non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of users. The road system can
be designed with these basic criteria.

a. Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.
b. Traffic calming measures.

c. Proper design of entry and exit points.

d. Parking norms as per local regulation,

2. Vehicles hired for bringing construction material to the site should be in good condition and
should have a pollution check certificate and should conform to applicable air and noise
emission standards be operated only during non-peak hours.

3. Adetailed traffic management and traffic decongestion plan shall be drawn up to ensure that
the current level of service of the roads within a 05 kms radius of the project is maintained
and improved upan after the implementation of the project. This plan should be based on
cumuiative impact of all development and increased habitation being carried out or
proposed to be carried out by the project or other agencies in this 05 Kms radius of the site in
different scenarios of space and time and the traffic management plan shall be duly validated
and certified by the State Urban Development department and the P.W.D./ competent
authority for road augmentation and shall also have their consent to the implementation of
components of the plan which involve the participation of these departments.

8. Human health issues ;

1. All workers working at the construction site and involved in loading, unloading, carriage of
construction material and construction debris or working in any area with dust pollution shall
be provided with dust mask.

2. Forindoor air quality the ventilation provisions as per National Building Code of India.

3. Emergency preparedness plan based on the Hazard identification and Risk Assessment {HIRA)
and Disaster Management Plan shall be implemented.
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Provision shall be made for the housing of construction fzbour within the site with all
necesssry infrastructure and facilities such as fuel for cooking, mobile toilets, mabile STP,
safe drinking water, medical health care, créche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.

A First Aid Room shall be provided in the project both during construction and operations of
the project.

10, Corporate Environment Responsibility:

1

The project proponent shall comply with the provisions contained in this Mlmstry s OM vide
F.No. 22-65/2017-1A.11 dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to
have  proper checks and  balances and to bring into focus  any
Infringements/deviation/violation of the envircnmental / forest / wildlife norms / conditions.
The company shall have defined system of reporting infringements / devlation / violation of
the environmental / forest / wildlife norms / conditions and / or shareholders / stake holders.
The copy of the board resolution in this regard shall be submitted to the MoEF&CC as a part
of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report.

11. Miscellaneous:

i

The project proponent shall prominently advertise It at least in two local newspapers of the
District or State, of which one shall be In the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices
of the Government wha in turn has to display the same for 30 days from the date of receipt.
The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their websute and update the
same on half-yearly basis,

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Enviranment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.
The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.
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7. The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

8. The project proponent shall abide by all the commitments and recommendations made in
the EIAJEMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

8. No further expansion or modifications in the plant shall be carried out without prior approval
of the Ministry of Environment, Forests and Climate Change {MoEF&CC),

10. Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

11. The Ministry may revoke or suspend the clearance, if Implementation of any of the sbove
conditions is not satisfactory.

12. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

13, The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities shouid extend full cooperation to the officer (s} of the Regional Office
by furnishing the requisite data / information/monitoring reports.

14. The above conditions shall be enforced, inter-alia under the provisions of the Water
{Prevention & Control of Pollution) Act, 1874, the Air (Prevention & Control of Pollution) Act,
1981, the Environment {Protection) Act, 1986, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passed by the Hon'ble Supreme
Court of India / High Courts and any other Court of Law relating to the subject matter.

15, Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Additional Conditions:

1. The project proponent shall submit within the next 3 months the details of solar power plant
and solar electrification details within the project.

2. The project proponent shall ensure to plant broad leave trees and their maintenance. The
CPCB guidelines in this regard shall be followed.

3. The project proponent shall submit within the next 3 months the details on quantification of
year wise CER activities along with cost and other details. CER activities must not be iess 2%
of the project cost. The CER activities should be related to mitigation of Environmental
Pollution and awareness for the same.

4. The project proponent shall submit within the next 3 months the details of estimatad
construction waste generated during the construction period and its management plan.

5. The project proponent shall submit within the next 3 months the details of segregation plan
of MSW.

6. The project proponent shall ensure that waste water is properly treated in STP and maximum
amount should be reused for gardening flushing system and washing etc. For reuse of water
for irrigation sprinkler and drip irrigation system shall be installed and maintained for proper
function. Part of the treated sewage, if discharged to sewer line, shall meet the prescribed
standards for the discharged. Under any circumstances untreated sewage shall not be reused
or discharged to municipal sewer line.

7. The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is Installed at the site to inform the public the steps
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taken to control air pollution as per the Construction and Demolition Waste Management
Rules,

8. The project proponent shall Install micro solar power plants, toilets in nearby villages, public
place or school from CER fund of the project for which E.C is granted in addition to and water
harvesting pits and carbon sequestration parks / designed ecosystems.

Concealing factual data and information or submission of false/fabricated data and failure
to comply with any of the conditions stipulated in the Prior Environmenta! Clearance attract action
under the provision of Environmental (Protection) Act, 1986.

This Environmental Clearance is subject to ownership of the site by the project proponents
in confirmation with approved Master Plan for Lucknow. In case of violation; it would not be
effective and would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no-
devalopment zone as required/prescribed/identified under law. In case of the violation this
permission shall automatically deemed to be cancelled. Also, in the event of any dispute on
owrnarship or land use of the proposed site, this Clearance shall automatically deemed to be
cancelled.

Further project proponent has to submit the regular 6 monthly compliance report
regarding generat & specific conditions as specified in the E.C. letter and comply the provision of
EIA notification 2006 (as Amended).

These stipulations would be enforced among others under the provisions of Water
{(Prevention and Cantrol of Pollution) Act, 1974, the Air (Prevention and Control of Pollution} Act,
1981, the Environment {Protection) Act, 1986, the Public Liability {Insurance) Act, 1991 and EIA
Notification, 2006 including the amendments and rules made thereafter.

Copy, through email, for Information and necessary action to -~
1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Littar Pradesh, Lucknow {email — soenvups @rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of india,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003
{emall - sudheer.ch@gov.in)

Deputy Director General of Forests (C}, Integ rated Regional Office, Ministry of Environment,
rorest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aligan], Lucknow —
226020 {email - rocz.tko-mef@nic.in)

1. District Magistrate Lucknow.

5. Member Secratary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuii Khand, Gomt! Nagar, Lucknow-226010 (emall - ms@uppch.com)

Copy to Web Master for uploading on PARIVESH Portal,

Copy for Guard File.

w

Lo

N oo

(Ajay Kumar Sharma}
Member Secretary, SEIAA

Signature valj

] ‘ Date; 4/12/2022 £:34:06 PM
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Directorate of l.m'lronm nt (U
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Sub Lowironment o Ligarance fyr Sushont_Goll City, Hitech Townehip and 11s extension in Village Baraung,
Madprma, _ Soromper, Maghipawan, Hasnpur, Sanai Kaohara and Pehae Nagror Tikaria, busknow, — M/s
Ansal Propetioy & Inh.ustnug,lnrc 114,

Duar S;r,

Pleasr reler 1o your letter dated 7/12/2010 addressed to The Ditector and Secrelary, SEAC, Up,
Oirectorate of tnvironment: Govt. of U.P. D, Bhimrav Ambedkar Paryavaran Parisar, Vineet Khand 1, Gomti Nagar,
Lutkiow on the sulyect as above. The State Level Expert Appraisal Committee has considered the case and has
bren grven to understand that. The Cotnmittee was given to understand that -

1 fnvironmental Clearance Is sought for Township Project of Sushant Golf City, Hiech Township and its extension
in Villape-Barauna, Malarmau, Nizampur, Majhigawan, Hasnpur, Sanal Kanharn and Pohar Nagar Tivarly
Lucknow.  M/s Ansal Properties & Infrastructure L.

2 The existing plo! area of the project Is 197617 Acres and dwelling units are 13680

3 tnveonmental Chearance 1s soughl only for the proposed expansion area of 1765.0 Acres aor {714.295H.) ami!
bullt up ares 70,33,797.52 sq.mt

4  The propoual o tovered under category 8b of the EtA notification dated 14/9/2006 and the amendnwents

thereof

The propoued project having residentlal, commotdal, industrial, educationat and hospltal facltittes

The projett consist 29469 nos. of dwelling unlt, and pstimated population293016 nos.

Green ares proposed in 237382591 sqant, and exclusive green cover Is 1079676,11 s1.mt {266 68 acrest

Plantation of trees on both sides of all roads is required for nolse attenuation.

The total water requirement for the project Is 28,15 MLD and the fresh water requirement 22.975 MLD will be

met from ground water {20 tube wells),

10. 18.40 MLD waste water is expocted 10 be gengrated and 18 will be treated in STP of 18 S MLD capacity out of
which 14.80 MLD treated water wlil be reused In flushing /cooling/ rrigation

11. Roads will be constructed nto three level hierarchy e, Category I-Artenial Roads (Having 45m ard 30m right of
way), Category it Sub Arterial Hoads {Having road network at the perlphery of the township with right of way of
24m ), Category M-Lotal Distnbutor Itoads (Having IBHE 12m #hd 9m right of way),

12. .Total power requirement 15 440MW. The backup power supply tur essentisl services thiough b noas of DG et
{dnos x150 KVA, 1nosa 10U KVA K 1noss HOKVA) are propased

(3. Tor RWH 20nos of pits are proposed for 1024%.23m fhe cun all

4. Approx 219.76 MT/day of solid waste will be generated duttng operation phase 1t widl be colfected and

sepregated into Wedepcadable, reryilable and athers fractions ant disposed off as prer MYW Rules, 2000
. The total propused parking for the project s 38618ECS Tor cammercial and rasidential purpowes
Based on the tecommentdations of the State Levet bapert Appraisat Committes {bd™ Meetig held on_dated
L1/04/201 1on the above said praject, The State Level Cnvinnment inpa T Assessmeat Aalhioty (38 imeenngs
helth an O8404%/ 2011} hae detided 1o grant the Envitanmental Cletrante 1o the progect satect 1o the olfe ye
baplomentatiesn of the folicewing comditions,.

bandil e AN )

I



aoramitkumar@gmail.com
Typewritten text
ANNEXURE R8/4:

aoramitkumar@gmail.com
Typewritten text
27


1939
P

f‘ M '
LS .
_‘! "»’1 ’ —.2""-‘
B tur the by g P N tayr p + »id Poju Hagar Uty hugh vy ey \?‘:3-
!
Lo shail be ensured that ! srcstartds roated to amblent envirgnmental quality and the emission/effluent
standards as prescrbed Ly o bbb s oo b camplied with

2. 1 shialh b eosured 10 cltam the ng Argection cerltficate from the U.P Poilution Control Board before start of
constraction

3.1t shall be ensured that ao construction work pr preparation of land by the project management except for
securing the land s started on the project of the activity without the prior environmental clearance.

4. The proposen tand use shalt be In accordance to the preseribed land use. A land use cortificate issued by the
competent authouty shall be obtained In tis tegards.

3. Albtree felhng s the project area sholl be as permitted Ly the forest Degartment under the prescribed rules,
Sultable clearance in this regard shall be obtained from the competent authority.

6. Impact of droinage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10 km should be provided.

8. A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour duting the
construction phase shall be provided along with the number of propased workers,

8. Measures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation. A sultable
plan tor waste water recycling shall be submitted.

10. !t shall be ensured to obtaln proper permission from cormpetent authorlties regarding enhanced traffic during
and due to construction and operation of project. :

13 It shall be ensured to obtain necessary clearances from the compelent authority on the abstraction and use of
ground waler during the construction and operation phases.

12, Hazardous/inflammable/Explosive materials likely to be stored during the construction and operation phases
shall be as per standard procedura as prescribed under law, Necessary clearances in this regards shall be
obtained.

13. Solid wastes shall be suitably segregated and disposed. A separzte and Isolated municipal waste collection
center should be provided. Necessary plans should be submitted In this regard.

14. Suitabie rainwater harvesting system as per deslgns of Ground Water Department shall be Installed. Complete
proposals in this regard should be submitied.

15. The emissions ant effluents etc, from machines, Instruments and transport during construction and operation
phases should be according to the prescribed standards. Necessary plans In this regard shail be submitted.

16. Water sprinklers and other dust control measures should be undertaken to take care of dust generated during
the constructloh arid opération phases. Necessary plans In this regard shall be submittad,

17, Suitable noise abatement measures shall be adopted during the construction and operation phases In order to
ensure that the noice emissions do not violate the prescribed smblent nolise standards. Necessary plans in this
regard shall be submirted. :

18 Separste stk plles shall be .mgintained for excavated top $aft Wnd Yhe top soil should be utitzed for
preparation of green belt. N T o L

A9, Sewage effluents shall be kept separate {rom raln water coljaction and $toragu systom and separately disposed.

. Othupr effiuents ehould not be atltiwed to x With domestic effluants. :

20. Hazardous/Solid wastes generated during construction and aperation phases should be disposed off as
prescribed under law. Necessary cleurances In this regard shall be obtalned.

21. Alternate tec.hnologles for solid waste disppsals {{lke vermin-culture elc.) shoukt he used In Consultatlon with
expert organitations.

22. No wetland should be Infringed during construction and operatlon phases. Any wetland coming (g the project

ared should be sultebly rejuvenated and conserves!. projec

Pavements shall be so constructed as to sliow Infiltration of surface run-off of raln water, Fully Imperm bl

pavements shall nol be constructed, Construction of pavements around trees shall be ag POF scig 'ea a

accepted principles In order to provite suilable watering, aeration and nutrition 1o the trees, Mtifically

24, Tha Green bullding Concept suggested by Indian Green Bullding Councli, which [s a part of Clk-G

be studied and followed as far as possible, Odre, GBC, shi

a3
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36

37

38

39.

40.
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Complianc o with 1he wately procedacgs, aoran aed gadelines as onthined in National Building Code, 2005 shall

be compulsorily ensured
It is to ensure usage of dual ueh systems tor s dsterns angh explore optlons to use sensor based fixtures,

waterless urinaly and other water saving tehinlgups
Itis 1o ensure exploration of aptians tor e of duat pioe plambing for use of water with ditferent qualities such

as municipsl supply. recycled water and ground water el

11 s 10 ensure usage of measures for reducng water deniand for landscaping and using uellscaplng, efficient

irrigation equiprnents & controlled watering systems,

It chall be ensured 1o make suitable provisions for using solar energy as alternative source of energy. Solar
energy application should be Incorporated for llumination of common areas, lighting for gardens and street
lighting in adgdition to provision for solae water heting. Present a detalled report showing how much
percentage of backup power for Institution can be provided through solar energy so that use and poltuting
effects of DG sets can be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste.

fducate citlzens and other stake-holders by putiing up hoardings at different places to create environmental
AWIeness,

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avolded. Parking should be fully internallzed and no public space should be utllized.

It shalt be ensured to prepare and present disaster management plan.

A report.on the energy conservation measures confiming to energy conservation norms finalize by Bureau of
¢ nergy eficiency should be prepared incorporating detalls about bullding matertals and technology, R & U
Factors ete,

Fiy ash should be used as building material in the construction as per the provislon of fly ‘ash notlfication of
September, 1995 and amended as on August, 2003 (The above condition Is applicable onty If the project lies
within 100 km of Thermal Power Statlon). Co .

The DG sets to be used during construction phase should use low sulphur diese! type nnJ-'shoul_d conform to
1.P. rules prescribed for alr and noise emission standards.

Alternate 1echnologies to Chlorination {for disinfection of wasto water) Including methuds ke Ultra Violet
rudlation, Ozonation etc. shall be examined ond a report submitted with justification for selected technalogy.
The green belt design along the periphery of the plot shalf achleve attenuation factor conforming to the day
and night nolse standards prescribed for residential land use, The open spaces Inside the plot should be sultably

“landstaped and covered with vogetation of Indigenous varlety.

The construction of the bullding and tha consequant incrensed traffic load should be such that the micro

climate of the area is not adversely afected.,
The building should be designed so us to take sufficient safeguards regording selsmic zone sensitiity

.41, -High rise buildings should ohitaln clearance rum aviption depariment of concerntd autharity of

42. Suitable measures shall be taken to restraln the development of small rounmmml acilvities or slums In the

4D,

a7

FER

vicinity of the complex. Al commerclal ncllyities should be restricted to speclal sres earmarked for the
purpo

tis Euggested that literacy program for weakor sdctions of soclety/women/adults (lncludlng domestic help) and
under privileged children couk! be provided In o formal way.

The use of Compacy Fluorescent lamps should bo encouraged. A management plan for the safe disposal of
used/damaged CFLs should be submitted.

It shall bo ensured that el Street and park lighting Is solar powered. 50% of the same may ba provided with dust

(solar/ulectrical) wllernatives.
Solar water heater sholl be Installed to the maximum possible capaclty. Plans moy ba drawn up accordingly ad

submitted with Justification,
Treated effiuents shall be maximally reused to alm for zero discharge. Whera avar not possible, a detailed

managament plnn for disposal should ba provided with quantities and quality of waste waler,

— e e
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: FOmARER UL DRy VI Bt B e e abe, Mt L p.ru-‘lw.n:m:.l-mn'rar-'munf!!'?lm_r!m'mmn.l.uu,-.-'wf 1
b b mally not e discharped Into public sewers with terminal treatment facilitles as

et ine bydrae b cepacty of U301 unahle, necessary permission from authorllies should be

EOotr e baptors &g ey g

T The treated B
they auvesely ait
laken,

49, Construction activitiev ing s, (iooements of vehicles should be so managed so that no disturbance Is caused
to nearbiy restdents

30. All necessary statutory clearances shouki e ablained and submitted before start of any construction activity
and if this condition s viclated the clearance, f and when gven, shall be automatically deemed 1o have been
cancelied,

51, Parking areas should he In bocordance with the norms of MOIT, Guverment of India. Plans may be drawn up
accordingly and submitted.

52. The location of the STP should be such that It Is sway from human habliitatlon and does not cause probiem of
odor, Odorless technology options should be examined and a report submitted.

53. The Environmrent Management plan should also Include ‘the break up costs on various activities and the
management lssues also so that the residents also participate In the Implementation of the environment
management pian,

54, Detalled plans for safe disposal of STP sludge shall be provided slong with ultimate dispossl locstion,
quaniitstive estimates and measures proposed,

55 Status of the project as on date shall be submhtted along with photographs from North,South, West and East
side facing tamera and adjoining areas should be provided.

56. Specific location nlong with dimensions with reference to STP, Parking, Open areas and Green bekt ete. should
be provided on the layoul plan,

57. The DG.£e1s shall be so Installed 50 as to conform to prescribed stack heights and regulations and also to the
nowe standards ag prescribad. Detalls should be submitted. e,

58, E-wWaT6-Management should be done as per MoEF guldelines. ' N

59. Electrical waste should be segregated and disposed suitably as not to impose Enviconmental Risk.

60. The use of sultably processed plastic waste In the construction of roads shauld be considered.

61. Displaced persons shall he sultably rehabliitated as par prescsibed norms.

62. Dispensary for first ald shali be provided. _ ,

63. Health Impacts, _Soclo-sconomic. impacts, soll - dogradation -factors-and biodiversity indices should also be
included In E.LA. reports, -

64. Sate disposal arrangement of used tolletries items.in Hotels should ba ensured. Tolletries ltems could be given
complementary to guests, adopting sultable measures.

65. Dlesal generating set stacks should be monltared for CO and HC.

86. Ground Water downstroam of faln Water Horvasting plt nearest to STP should be monitored for bacterial
contamination, Necessary Hand Pumps shautd be provided for ssmpling.The monitaring is to be-dons both in—
2 preant pOStIAGNLOON, Seatans,< b Hsinijuintal el b i ol e e

" Thie BN A snill Eahelt BT S0 tma, 25% Yhrubd Bnd 25% Bridh s pdr MokF nétme. " |+ ¢

T separple electrlc meter shall be provided 1o ajenlior copsumption of energy for the operstion of

T R S 0 L R LI T o A P R A

. wwages/e’fﬂuent treatment In tanks, - o TR T | 5% e

§9. Anenesgy audit shoukd be annyally carried out during the operational phase and submitted to the authorlty.

70. Rapld EIA stotus should be undertaken for three months durlng the non monsoon period and the monitofing
shoyld be s per the {atest norms of MoEF.

71, Project proponants shall endeavor to obtaln 1SO: 14001 certification. All general and speclfic conditions
mentioned under this environmental clearance should be included In the environmantal manual to be prepared
for tha certification purposa and compliance,

h_specific Copdittons:

1) Inaddition (o 18% graen cover as propesed, 2 10 Mt. wide green helt shall be provided within the b oundary
of the township consisting of indigenous trees of diverse vorletias es per Cpch guldelinas.
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) L0t Suspany h‘&-ll LIy, B Sirwmntbie A (s gL 0 Vol dhareu i, Tals ey = . i bie ok L4 aeed Bt ¢ dear iy :

2} Inhabitams of villages included in the propect sie will not be displacod but the lnlr.mnn_lmf: mt‘:n:;m L
endorsed to them

3) No internot roads should B bess than %M widee

4) Al the ponds tovered in the projed ares sholl he adapied by the project proponents, and suitalily

rejuvenated Whetever a patticular areaw i mathed 3o p vud in the revenue records. It should be sultab y
recorded into a pond. A list of water bodies within the progea boundaries alonp with khasra khatunn shal
be pravided in 3 month .

5} No buildings aceept those required lor inlrastructure shall be consbiucted. Indlvidual prajects such as groug:
housing wonstruction project, hospltal etc will have 1o sepatately apply environmental clearance as pir
tules

6) Stack height provision ioutd e revised based on cembined DG sets capouty{1100 KVA] as per CPCH
guidetings.

7) Rain water harvestng facilities will have to be provided by project proponents for general areas for fion
resigential rool top harvesting, the individual develapers shall obtain clearange. RWH provision be made un
maximum rain [l intensity {40 mm.) and adeguate no of pits be provided.

B) Captive Solld Waste Management facllitles shall be developed to the waste pencrated out of the township
including bio-medical, municipal solid and & wastes.

9) A complionte report to the carlier environmental clearance ltsued to the project propoaents shall be
submitted within one month.

10) No ground water shall be abstracted without proper permission of competent Authorlty.

11) 2% of total profit incurred by the project proponents from this project should be utilired for Soual,
Corporate and Envitonmental responsibility and report shoutd be submitted.

The project proponent will hove lo submit approved plans and proposals Incorporating the
conditions specified in the Lnvironmental Clearance within 03 manths of Issue of the dearance. Failing this the
environmental Clearance shall be deemed to be cancelled.

Necessary statutory clearances should be obtained and submitted belore start ol any construction activity

In the event of the violation af the condition the environmental clearance shall be automatically deemed to have

be-en cancelied

These stipulations would be enforced among others ungler the provisions of Water {Prevention snd Cantrol
af poliytiont Act 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment [Protection} Act,

1986, the Public Liability {insurance) Act, 1991 and EIA Notlllcation, 2006 including the amendments and rules

made thereafter

This Is Lo request you ta take further necessary action in matter as per provision of Garette Notification No.
$.0. 1533(F) dated 14 9.2006 and send regular compliance reports to the outhority as prescribed In the aforesaid
natification,

Lo = 1

(Dr. C.5. Bhatt) .
) Bicimbaer Secrelany, SLINI\

Gopy for pegesraty action 1o ‘ {4 |"f l \n 3/
1. The Principal Secretary, Environment, U Govi, Lucknnw o S
2. Or. Nalinl Bhatt, Advisor | Mimsiry of fivironment & Toiests, Govt ol Indla, Paryavarsn Bhavan, CGO

Complex, Lodhi Road, New Pelh
3. Reglonal Office, Ministry of Environment & Forests, [Central Rogion), Kendoyy Bhawan, Sth Floor, Seclor-H,

Allganj, Lucknow
4. The Member Secretary, U.P. Pollution Control Bowrd, PICUR Bhawan, Gomti Nagar, Licknow

l\

{Dr.Yashpal Singh)
haecrotary, SEAC &
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1943 ANNEXURE RS/5 (COLLY)

— CENTRAL LABORATORY 32
m UTTAR PRADESH POLLUTION CONTROL BOARD
gi}’t&%"b Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 L

| TESTRERORT: WASTE WATER EABORATORY. . |

SRR

Ref No: 28343232/Lucknow/2024 Datc:07/10/2024

1- Name of Industry: LULU INDIA SHOPPING MALL PRIVATE LIMITED, Plot number T-5 and T-4A, IBB-2, SHAHEED
PATH, SUSHANT GOLF CITY,SULTANPUR ROAD, LUCKNOW, UTTAR PRADESH,LUCKNOW,226002

2- Address of Industry Plot number T-5 and T-4A, IBB-2, SHAHEED PATH SUSHANT GOLF CITY,SULTANPUR ROAD,
LUCKNOW, UTTAR PRADESH,LUCKNOW,226002

3- District: Lucknow

4- Description about sampling point: Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Vinod Kumar AEE

7- Colour and Odour: - -

8- Quantity and Packing; 2 Lit. plastic Jerrycan & 1 MPN Glass Bottle

9- Date of Sample Collection: 24/09/2024

‘10~ Analyis Indented by: RO Lucknow

11- Date of sample receipt in Lab: 24/09/2024

Parameter/Method Name Unit Results Standard Detection
Range
pH, APHA 24th Ed. 4500B: 2023 - 7.44 As per 02-12
: MoEF&CC/CPCB
Suspended Solids , APHA 24th Ed. 2540 mg/l 44.0 " 10-20000 mg/l1
D Total Suspended Solids dried at 103-
105 °C 2023
Total Coliform, APHA 9221 24th Ed. : MPN/100 ml 3300 . <1.8 MPN/100 ml
2023 & above
Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 610 " <1.8 MPN/100 ml
Procedure & above
BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 16.8 N 1.0 -50000 mg/l
30235 ( Part 44): 1993 Bio 2023
COD, APHA 24th Ed. 5220 B Open mg/l 1120 " 5.0 -100000 mg/1
Reflux Method 2023

Reference- (1) General Standards for discharge of environmenta! pollutants are as pari-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpcb.nic.in/GeneralStandards.pdf, Besides these standards, refer EPA standards for specific purpose

*Non-NABL Parameters.

Note : | The resulis in the Teat Repent relate only to the items tested: 2, The ecport shiall not be reproduced-except i full, withowt te written permission of laboratory. 3. The test report pertaing 10 the sample as
received in Lab,

Remark: NA

Analysed by-
[Arti Gupta(SA)]

Authorized bX
SAMRENDRA  Sanismety,
SlNG Date: 3074.1007 14:56.10 RAM Digitally sigmed by

H
Samrendra Singfi {ASQ) PAL Date 20341007
Chiepﬁwironmkﬁm‘ﬁmcer
Central Laboratory
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33
o . CENTRAL LABORATORY
an UTTAR PRADESH POLLUTION CONTROL BOARD
L Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 L
TEST REPORT: WASTE WATER LABORATORY
Ref No: 30430987/Lucknow/2025 Date:14/02/2025

1- Name of Industry: LULU INDIA SHOPPING MALL PRIVATE LIMITED, Plet number T-5 and T-4A, 1BB-2, SHAHEED
PATH, SUSHANT GOLF CITY,SULTANPUR ROAD, LUCKNOW, UTTAR PRADESH,LUCKNOW,226002

2- Address of Industry: Plot number T-5 and T-4A, 1BB-2, SHAHEED PATH, SUSHANT GOLF CITY,SULTANPUR ROAD,
LUCKNOW, UTTAR PRADESH,LUCKNOW,226002

3- District: Lucknow

4- Description about sampling point: Qutlet Of STP

5- Type of Sample {Grab/Composite/Integrated); Grab

6~ Sample Collected By: Nimesh Dubey LA & Vinod Kumar AEE

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Ltr. Plastic jerrycan & 1 MPN Bottle& 1 litter Glass Bottle

9- Date of Sample Collection: 10/02/2025

16- Analyis Indented by: RO Lucknow

11- Date of sample receipt in Lab: 10/02/2025

12- Period of Analysis: 10/02/2025-14/02/2025

13- ULR Number: -

14- Sampling Plan/Ref. Ne.: UPPCB/CL/WW/755(B)/2025

15- Sampling Method Rel.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collcction & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.75 As per 02-12
MoEF&CC/CPCB
2 Suspended Solids , APHA 24th Ed. mg/l 26.0 " 10-20000 mg/l

2540 D Total Suspended Solids dried at
103-105 °C 2023

3 | Total Coliform, APHA 9221 24th Ed. : MPN/100 ml 13000 " <].8 MPN/100 ml
2023 & above
4 | Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 450 " <1.8 MPN/100 m!
Procedure & ubove
5 | BOD, APHA 24h Ed. 3 day 27°C IS myg/l 14.0 " 1.0 -50000 mgA
3025 { Part 44): 1993 Bio 2023
6 | COD, APHA 24th Ed. 5220 B Open mg/] 56.0 " 5.0 -100000 mg/l
Reflux Method 2023

Reference- {1} General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Envireoment {Protection) Rules, 1986
source: www.cpcb.nic.in/GeneralStandards. pdf, Besides these standards, refer EPA standards for specific purpose

Note : | The results in the Test Report relate ondy (o the items kested: 2, The report shall net be reproduced-excepl in full, without the wristen pereission of laberatory. 3. The test report pertaing to the sample as
received in Lab.

Remurk: NA

UPPCB/CL/7.8.2 Issue No.: 01 Issue Date:01.10.2024 [Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024 [Approved by: TM Issued by: OM
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] State Level Bnvironment Impact Asscssm
ﬁ ol

19 4f1§’NEX URE R8/6: -
ATTACHMENT : 13

ent Authority, Uttar Pradesh

Directorate of Environment, UP
.1, Gorntl Rtpr.mdm-mom
' Pax 1 91-522:2300 $43

£ mall ; docuplin@yshoa.com o
Vicbafte 1 vorwselasupn, wrw.selsaup.co

Uploaded on
www.selaaup.in

T0,
Shri Mand) Shukla,
Project Head,
M/s Medanta Holdings Pvt. Lid.,
' D1/118, Sushant Golf City,
Amar Shahced Path, Lucknow, U.D.-226030

p—
Res Nowe Ll B /ParywSEAC/2840/2014/DDY pate: 4.5 June, 2013

Medanta Awadh Multispecinlly Hospital” at Plot NO-

for Proposed
M/s Medanta Holdings Pvt. Ltd.

Sub: Envitonmentsl Clearance ]
Susant Golf Clty, Lucknow,

 SSH, Sector-A, Pocket-1,

Dear Sir,
Please refer to your application/letter dated 18/02/2015, 23/03/2015 and 14/0472015

addressed 1o the Seeretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as
sbove. The matter was considered by the State- Level Expert Appraisal Commiitee in its meetings
held on dated 23/03/2015 & 29/04/2015.

A presentation was made by ‘the project proponent alongwith their consultant M/s Min Mec
Consultancy Pvt, Ltd. The proponents through the documents submitted and presentation made,

informed the Commitiee that:-
1. The environmental clearance s sought for Medants Awadh Multispecialty Hospital nt Plot

NO-SSH, Sector-A, Pockéi-1, Susant Goll City, Lucknow, M/s Medanta Holdings Pvt. Ltd.

34

2. Salient features of the project are ss follows:

Project Fenture Description

Type of Project Multispac|allty Hospital
| Location Plot-.SSH, Sector- A; Potket-1, Sushant Gol( City, Lucknow

Project Proponent Mis Medusita Holdings Pvi. Lid.

Category of Project Category B, SL No. 8(a)

Total Site Arer $0909.37 sq.m: or 12.33 acre

Ground Coyenige Achieved - 13,486.00 sq.m. (26.49%)

Permissible - 17,818.28 3q.m (35% of plot ares)

Bu_llt-np Area ||1,47;559.228 sq.mi: (IhelidIng basetients)

FAR Achieved= 97005315 (@1.9)

i PermizsThle « 101818745 3q.m. ({@2.0)

Non FAR 50553.891q, m.

No. of floors Barement-1 & 2, LGH, UGF, P-1 to F-14

Height of tallest tower 57.4 m abave GL

Ne. of Hospltal Reds 1000

: .

(fifcil]}?é? G ’:’W") d gggg}{siﬁ 5300 + Patfents 1000 + Vishors {Attendunts) 1000 + Visltors {OPD)
‘ol datty waler deman 953 KL )

Fresh water demand 6. SSKLT)I D (Hespital, green coyer e HYAG) i

urce of Water

L:Tply waler [rom Sushant Uoll Clty of M/s Ansals Properiies & Inimsiruciure

Total Sewape Generatlon

701 KLD

—

§TP Jocallon & capscity

£20 K10 copacity §
TEMVA STIt within hospital canipus -~

Power Requiroment

Source of Power

OFFeL

Back up DG ety

X 1300 KVA {of which 2 will be standby)

Green cover proposed (Ureen aren +
Green belt)

10603339, m T.c. 20.83%C of The net plot area

Cuantity of solid waste gencration

5.89TFD

Dusntity ol sludge from STP

0,132 Tonned/ oy

Quantlty of e-waste

£6 Tonnov/yerr
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malnicnance,
8:‘:1‘1 ol "d‘:lhh o B?lnncliw waile
1.5ThD

n bell)
1o ba han esicd 313 cumvhr (rool top, green areo; gree

B h

110 Watef 1able T I8 mbyl

3. Waler requirement details are as follows:
——__ ' Bler

rement
1a) Water Require ater
Particular Tolal Water Requlnml!ﬂLm!‘.”f"‘;"gﬂir Dﬂm:z‘llc Flu?::‘ : ;i:?lli:mtlé
Populstion [Domestle | Fiush ng | To : r waier “TLPD
water | waler | requirement d:r;‘!:"d (LPD) (ERD)
demand {LPD) TR 350000
[ Paticnis 1000 388 1) 430 33500(? 45000 135000
Vishion 1000 %0 45 135 000
Atiendants) ' 30000
Vitiions 3000 10 3 13 20 19908 ,
ST 3500 16 3 13 Ssdy, {2+ g
| Employres g
Kitchen for saff | ;- 3 0 3 27500 ¢ '2232%‘
Caftleris :ooo‘ $ 0 5 10000 0 ! :
RO waler, s 500' [ 1] 3 27400 0 27500
CSSD, Lab :
Sub Tolal . 310000 ~ 120000 1’62500 .
Filier bochwash 15000 15000
Hax Water -3000° 3000
Generatar  make ; : ‘
u .
Tota) 9400 635000 1418000 | T51500;
“Total in KLD 638 J4TS: [ ~782.8 "
15% unaccounted focwater (UFW) KLD (Jeakage, 117,375
accidenta) loss, eic) i s
Green Area requiremeat {n KLD (Treated” wasfe T Ty ——
HVAC (Treated waste waier) T - 4001 —.
Totaltn KED) : S N Y T -
4. Sewage gencration during Operation = 701 KLD
" ey W bave vt iy o vast vt e i e
* The waste waler from the different labs wil beyfirst {edated i B raee. )
4 SN TR A T BT T
the campus, ETR Andier 1"!“*“!!r§ﬂ.‘:2:j,n=
¢ The sewage geacrated from the entlre proje

s Fodeet vl be tréated e kprye
820 KLD copacity proposed for eniye campls, tod Tn'thig MBBR
s All waste water |3 Propose

0posed 10 be reused afier treatmeny.
6. Solid waste generation details are pq follows: s

Sl | Solid wasie IQuanllly

I Disposaly Mannpemen
Conptructlon Stage
1 | Dlgging 275740 cun 127580 cum maserta) sram be
conumed by other.nrs ccts
T | Msw 2; S0y eaplia) | Wi)jbe set 1o land

]

Opernilon Slqo

| _| STPSludge 03325 TpD
2

Municipal | 5.89 Tpp
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Sold Waste S Recyciable materinl shal] be sald for recycling (0 suthorized

vendors,

+ The organic and non composiable waste shn{l be sent to proposed
centralized 300 TRD pyrolyshs plant in township.

» T11f such time, the plani becomes operational, disposal of wasle will
ba done In the existing / proposed Jand ! sltes of LDA through

APIL

-

3 | Bowwsle 1,81 kg/day Fewaste generated from the harpital shall be storod st & common storage
autharized s-wnite recycler ot

olnt [n the campua and banded over lo the

perlodic intervals . I T aeyT=ir
adl . Several ireament processes and equipment sha | contaln radloactive ma
t :-m:m e which could generate mdlotlon contaminated waste. The operatlon of the
equipment & processes wlil be governed by the rules of Atomic Energy
| of radioactive waste 13

Regulatory Board (AERB), The safe disposa
govemed by the Qeneral Statutory Rules {GSR)-123- Atomlc Encrgy (Safe

Disposat of Radloactlye Waste) Rules 1937

Dalteries within the hospltal from varlous sources will have to be disposed

7 | Banegawse gter they complete thelf working fife. They will be stored and disposed
& Handling) Roles, 2001 & s amendments

per the Datterfes (Management
Ul date
6§ { Biomedical | 1LSTPD Segregation ot souree, neutralisation of sharps, storage, sutoclaving. elc shall
waste be carried out as per the BMW Management & Handllng Rules and handed
over to the CPCB/UPPCH suthorized Blo-Medical waste management &

disposal organizatlon..

7. The project propasals are covered undet category 8"a" of EIA notification, 2006,

Based on the recommendations of the State Level Expert Appraisal Committee (
on 29/0472015), the State Level Environment Impact Asscssment Authority (mecting held on
04/06/2015) has declded to grant the . Environmenta! Clearance to the project subject 10 the effective

implementation of the following general and specific onditions:

A E I R .

1. This environmental clearéince does not create of verify any claim of applicant on the propased
site/activity. '

2. It shall be cnsured that all standards related 1o amblent environmental quality and the
emission/efTluént standards as prescribed by the MoEF are strietly complied with.

3. It shall be ensured that obtain the no objeétion certifleate from the U P pollution control board
before start of construction.

4. TL shall be ensurcd that' no construction work or preparation of lsnd by the project
menagement except for securing the land {s slarted on the project or the activity without the
prior environmental clearance,

5, The proposed land use shall be in accordance to the prescribed land use, A land use certificate
jssued by the competent Authority shall be obtalned in this regards.

6. All trees felling in the project area shall be as permitted by the forest department under the
imls]:nr‘l)lcd rules. Sultable clearance in this regard shall be obtained from the competent

. Authority.

7. Impact of drainage pattem on environment should be provided.

8. Surface hydrology and water regime of the project arca within 10 km should be provided.

9, A sultable plan for providing shelter, llght and fuel, water and waste disposal for construction
Jabour during the construction phase shall be provided afong with the number of proposed

workers.

10, Measures shall be undertaken to recycle and reuse treated cffluents for horii
culture

plantation. A suitable plan for waste water recycling shall be submitted. LAl
11. Obtain proper permission from competent authorilics regardin enha .

duc to construction and operation of project, garding ennanced trafTic during and
12, Obtain necessary clearances from the competent Authorlty on the ghgy

ground water during the construction and operation phases, ‘

meeting held

uClion Ilnd use or
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ECube Crvenct * Modsata A nadh Mahisorelaliy Lgsulials ALl A8 3501 Necessary

uring th .
s:;)rrcc:{:r‘ijbcd under 103

ipal
lgled municipa
o](im lfcissﬁbmiucd in this.

. likely to be
13, Hazandous/InNammable/Explosive mﬂl:ﬁfi’ procedure 88
operation phases shall be ag per stis B l
clearances in this regards shall be obtnlut.d- ud dlsposed. A separd
14, Solid wastes shall be sultably segregalc 3 Necessary plans shou
waste collection center should be provided, e
regands, deslgns of groundwo
15. Suitable rainwater harvesting systems as per desig itted. during
installed, Complete proposals {n this regard should P"‘:Ubﬂ;luumcnls and Uﬂn;po;}cc cIsAry
16. The emissions und cfiluents clc, from machine to the prescribed standards. _
construction and operation phases ahould be according to | st
plans in this regard shall be submiited. _ dertaken to toke care
17. Water sprinklers and other dust control measures ShomdNb.cc;Psnﬁy plans in this regard shall
genersted during the construction and aperatlon phases. Ne t'
be submitted, , jon and operation
18. Suitable nolse abatemen; measures shall be adopted dunpg mchconstru;l; d ambient nolse
phases in order 1o ensure that the noise emissions dl;) nlot \g‘olnlc the presc
standards. Necessary plans In this regard shall be submitte : _ s d be
18, Separate stock piles shall be ‘maintzined for excavaled top-soil and the top soil shoul
utltized for preparation of green belt, ) . :
20. Sewnge effluents shal] be kept separate from raln water collection and storage sysiem and
separately disposed, Other effluents should not be allowed to mix with domestic efll uents...
21, Hazardous/Solid wasges generted during construction and operationi phases should “be
disposed off as preseribed under law. Necessary clearances in this regard shall be obidined.
22, Allernate technologies for solid waste disposals (like vemmin-culture clc.) should be used in

consultation with expert organizations, _
23, No wetland should be infringed during ¢onstruetion: and operation phases.’ Any ‘wetland
coming in the project area should be suitably rejuvenaled anii'éonscwca. ’
24. Pavements shalf be go consirucled as to allaw Inflitration of surfycesrun:
lf;‘:lly sﬁﬁc{;meable Pavements shal] noi be-constructed: éonsmiéﬁm' of
e © & per scientifically accepted pineiniee 1o o oF o provid
g .il%nulon and nuteltion (o the free, 7 #eeepied principles in orge ’
<3. The Green building Concept Suggested by Indlan Grae ilding.C
Cll-Godrej GBC, shall be Studied and fol{owéd us?;f‘:l;j?;ﬁfgfg R
26, Comp_linncc with the Safety Procedures, nopmng and ﬁuidul'i* S8 Gl e
Bullding Code 2005 shal b compulsorlly engyreg, - 8 ICHIS A3 Guflifeg I Natiopg)
27. Ensure usage of dua] fush, Systems for flush cfsyorks and exipldre it - '
fixtures, waterlogs urinals and gther Water saving lechniques f Otc‘gplions 12 uso sensor b

r department shall be

28. Explore options for use of dua! pipe plump, o 0 ased
municlpal supply, reeycled waler, ground wuir.c‘l' CUSc of water wih diﬁ‘emltqum‘ﬁw

29, Eg_l.':;rc !u;; ofﬁmcasur;:s for.rciuclng Water demang for ) p q : fuchﬁs
¢ lictent irrigation equipmens controlled wagerg & and yg, .

30. Make sultable provisions forusing sotyr energy ﬂ:ﬁgl'tacm 1o sing xcriacgg_[_n_g;
application should be Incorporated for umingyf e g

oN O commey; st OF Sngryy ont
i log wnc:g:-n gl_on. 2y a‘-lishun?;}; S‘°§‘9¥§l3=c
showing how much percenlage of backug POWer for jngtr, N}hn_gg_ esens o dl‘ 8lenga
cnergy so thaf use and polluting offacts ofDQ gety ¢ be Ulion can’ly '-5&)\?1' 3. "“‘HIEd* g
31. Make separate provision for Segregation, collection | m!“'"?iZe_d,; ed thrg il
32, Educate cilizens und othes Stake-holders by puttlna' U h. “«"_nddigp' i
savironmenta] awareness, P hoardjpoe.

3. Taaffie congestion near the entry and i, "lacas
= cong

street lighting in addition (o provision for g,

XIU points
pro ) M the i
y hoﬂ?ff u'éé‘f must be avolded. Parking shoyld g fully {mcmﬂzm&wjgmg i
Frepare Preseq! disaster management plan, ' 9 publis Sﬁﬁ“;]::m“d
% RN \‘n‘qud-'
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35. The project proponents shall cnsurs (hat no construction nctivity Is underinken il
~ obtaining pre-environmentnl clenrance,

360 A report on the energy conservation measures confirming to energy conservation norms
finalize by Burean of Energy cfficiency should be prepared Incorporating details about
bullding mnterials and technology, R & U Faclory cic.

37. Fly ash should be used us building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 (The sbave condition I3

K gpplicable only If the project lies within 100 km of Thermal Power Statlon).

38. The DG sets to bo used during construction phase should use Tow sulphur diesel type and
thould ¢onform to E.P. rules prescribed for air and nolss emission standards.

3%, Altemate technologics to Chlorination (for disinfectlon of waste water) including methods
like Ultra Violot mdiation, Ozonntion ctc. shall be examined and a report submitied with
Justification for selected technology.

40. The green belt design along the periphery of the plot shall pchieve sttenuation factor
conforming 16-the: day*and night noise standards prescribed for residential land use. The open

spaces inside the plot. should' be sultnbly landscaped and covered with vegctation of
indigenous varlety.

41. The construction of the building and the consequent increased traffic load should be such that
the micro climate of the arca is not adversely affected,

42, The l§ui}§11ng should be designed 3o as to take sufficient safeguards regoarding seismic zone
- sensilivity, -

43, High riso bulldings should obtain clearnnce from aviation department or concerned authority.
44, Suitnble measurcs sfigll be takén to restrain the development of small commercial activities ot

slumisn thie-vicinily of the complex: All tommercial activities should be restricted to special
arens cirmarked. foi he purpote.

45. Tt is sugpested that literdey program for weaker. seetions of society/women/aduits (including
" dofmostic hélp) and under privileged children could be provided in o formal way.

46, The usé, of Compact Fluorescent limps should be encournged. A management plan for the
~ safe disposal of used/danioged CFLs should be submitted,

47, Tt shall be-enstred that al Street and park lighting is solar powered. 50% of the same may be
_ provided with dual (solar/electrical) aliematives,

48. Solar«ml_t_:d.bmle_r:ﬂi_:\]L;@i;‘_-‘jQ’S!@H@t_p-ﬂié'ftqgg!mum possible capacity. Plans may be drawn

_.upaccordinglyad cubmitted with justification. '

49, Treated cffiuents’ shafl 'be"muximafly reused 16 slm for zero discharge. Where ever nol
possible, w* detatled tanagement plan fordisposal:stiould be provided with quantities and
qudlityof waste waleri '

50.The treated cffluents- should normally not be discharged into public sewers with terminal

freatment facjlities as’ theyadversely affect the hydrmulic capacity of STP. If unable,

necessiry permission from aulhorities should be taken.

51, Construction nctivities:including movoments: of vehicles should be so managed so that no

disturbanee is catised to nearby residents.
&7 All necessary stotutory: clearances should be obtained and submitted before start of any

construction activity and If tlils conditlon 18 violoted the clearance, if and when given, shall be
avtomatically deemied to have been cancelled.

53, Parking nreas should be in sccordance with the norms of MOEF, Qovermnment of India. Plans
may be drawn up sccordingly end submitied. .

54, The locatlon of the STP should be such that it 13 pway from human hablht.auon and does not
cause protilem of odor, Odorless technology optlons should be examined and a report

ubmitted, _

55. ;‘f:ﬁ Eun;i"""nméht Managément: plan should also include the break up costs on various
dctivities and the: management issucs also so that tho residents also participate in the
Implementation of the cayironment management plan, .

56, Detailed plans for safe:disposal of STP sludge shall be provided along with ultimate disposal
Jocation, quantitalive estimntes and measures proposed.

5
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57.Slnluso t

South;
et 0L 1E Drojeey py ont date shall be submiied along with photograp
West apyg East al g fnc

VidCdn
] g camera ppd 2djolnlag arous should bo pro
38, Speelfie location nlong

Feen belf g shouly be provided op the luyout plan,
59, The DQ 5oy4 shall be 30
and alsg o the
60, E~\Vnslc M
61

Molsc standards 5 preseribed. Details should be submitted.
- Electrigy \
Risk,

Aagement shouly be dono as per MoBF guldelines,
Vste should by segregaled

3 Tk'\e use of Suilably Processed plasyic ywog
a3, Disp

Persons sh| e Suitably rehabilltated ag per prescribed nonns,
" PlSpensary 1y, first ajd shall be rovided.
63. sy, disposy] i

[rics
: WNgement of yseg toiletries ltems {n Hogels should be ensured. Tolletsi
Hems coylg be given

complementyry (o 8ucsts, adopling syjtable AAchAlIes,
iesel 8eerating gap Stacks shoulg |

id be monitored forCO and HC,

ing pi ltored
** downstream of Ryiy Wnlct-Hnrv_estmg Pit nearest to STP should be mon
Or bacteriy] conlumination, Provided for sampling, Tha

Necessary Hang Pumpg should be
i and post monsoon, seasons.

rubg and 25 gm;fd&:p&'MoBF norms;
e 3all be proviged monilor ‘consump(ion of anergy. for the

 Project prapogen;s shall eadeavor 1o, Gbeajy 15051 jOC_I_\'_f::.’éeﬁiﬁédlfon.
conditiong cnlloncd und nes;

! _ ngemcaxpr_caf‘?‘igr.;dcclﬁénigjrflzp‘s.;
R .rejcclistdbo'subm_lg_g,c_c_l,._._ ' el

- ~HANCe 13 {gsyeqd Subjeet to-lnri‘d"'usq.- ificay
Planning authority ghoy(q ensur ]

A A .vc N St anT W mcé,l_ .I, l
: ¢ this with Iespect o Rilles, Regulatione o4
Covernmien; Resolutions, Circulars, o

ele, ksued" xrgny,_.;
2. The helght, Conslruct_lon.buiu up areq O[‘p‘mpo;éd ¥

ey e S F U RO
survey number before. npprovihg-;lnyput plan,&bepq‘;c 9'9_,_
10 proposed work, Pigg nppmylng "“3‘3’“5’-‘-5.!\’-5--".‘91}!!&?!{9!.Qgsp,sf._,_;-_ 5
the proposed project as per the 9pfirovéd dcve']cgpgﬁ,fm:mg,mf e acsy.
+ "Consent for Establishment ghy|| be obtain Bollug

All required sanitary and hyglcn{c measures houldBe. o e
activilies and to be mainlained throughpuy the cans F."Q.‘I‘J_{l?phu_sc.
» Project proponent shall ensure completion of )

©» o ew

::2::3; lﬁfmr:lilruclm'b and fﬂc”llioa'augh n’"m’?lffﬂ}lg-ﬁi: :
safe drinking water, medicql hcnlt.h care, crechy R st 0t i
« Adequate drinking water and Sanitary facillljey shou_ld}bﬁpraﬂa od ﬁi-:aﬁﬁgﬁu’“ |
Bt Ui site. Provision should be mude for mob|lo tollggg._ -I-"!-“""ﬂfmﬂl'quﬁl; fﬁ"-'ivn;
solld wasies generated during the ‘?‘m’m‘cl[-"‘l-‘l?l‘!?‘!‘%.ﬁhQUIgjabc_. ey
solid wasie generated should be propery, collecied gpg,

G

~J

[+-]

and: i oeButed; B
should be disposed off to the approved sltes for-: o,y il Ty

egregated; 5
Iing: ey o ey

L1

nd
i 3 0pcn digds.an
With dimensions with reference to STP, Parking

nd regulations
Installed sq 83 10 conform to preserlbed stack heights and reg

i nia}
and disposed sujtably s not to Imposs Environme

te In the conslruction of ronds should be considered.

and specifio

P MW diopaggt g
- development prlof 10,0ccupation of the bulldings, AR o -atetlly

f’b Qu‘r’w“hh’ulﬁ‘ o
-"91-.‘1nn:‘-':mbﬁu’ﬁf.;ﬁﬁa--.- ) Blle
Ald Roogy gy, 10lels, fog


aoramitkumar@gmail.com
Typewritten text
39


—
1

1951 0 "5
= - ATTACHMENT TTITOftd.

e — -
i P — egwmm— e ———— —

QTN L 'mmwamma.m-s.mummmmmam.mmmm.m
d as per The Blo-Medicnl Waste
ven for Mercury waste

9, Bio medical waste management ahall be followe
(Management and Handling) Rules, 1998, Special attention to be gl

management and disposal.

' 10, Ncecsgsaly pcﬁhlsslol;\S should be sought for use and safe disposal of radionctive materials.
Procedural protocol-preseribed by competent authorlty should be followed for the same. .

11, Bio Medical Waste-shall.be treated in nccordance to Bio-Medical Waste (Management an

’ Handlirig) Rules, 1998
12, Sewage/othee . effluents from Infectlous discases ward and pathology/laborstory should be

[ hi s v
treated/disinfected separately prior to ETP.

| 13, A CSR plan with minidum Rs. 10.0 crorcs should be prepared and su_brpitu:d. Details of CSR
activitles and list of benefiglaries with their mobile nos: should be submitted.

I 14. No-parking shall be allowed outside the project boundary.
15, Parking space for anibulances shall be exclusively earmarked,
' 16, Pollce post shall be proyided near emergency. ,
, 17. Dedicated power supply-to.be iristalled in Qperation Theaters and other critical areas
18, Accommodation-fot: aifendnnts to beprovided near indoor wards. Battery operated vehicles
to be used 6f Intemnal transfer. '
19, Passenger and strétchicr, lift fo be provided for each tower.
20, Digging of ‘basement shall bo: tundertaken [n view of structural safety of adjacent buildings
| under {nformation/consultation with Distriet Administration/Mining Department. All the
topsoil excavoted “during construction activities should be stored for use in horticulture
. Alandseape development'ivithin/the. project slie, Additional soll for Jeveling of the propesed
site shall:be-generated Within fhe'siies (to the.extent possiblc) so that natural drainage system
of the areais protected ad iproved,

21, The approvaliaf competent nithority shall be obtained for structural safety of the buildings
duc:1o any:possible earthquake; adéquacy of fire fighting equipments efc. as per Natjonal
Bmldtnggé{dp:‘ir}jé]gd_inézme_mm'ﬁd?n lighting,

22, Dlsposgl ‘of‘muck ‘duting ¢onstruction phase Should not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for gencral safety

 ond health nspects of people, only in approved sifcs with the approval of competent authority,

23, Any hazardous waste_ genefated during construetion phase should be disposed off as per

i -;%pl;cgblc rules and norms-with riecessary approvals of the UP Pollution Control Board.
: WP: n‘:;"l hﬂm;-t"f_n'q.l";ﬂ;’ toboused dutinig construction phase should be low sulphur diese!
Cenleslo stm:ga rdioﬂ orm to Environments (Protectlon) Rules prescribed for nlr and noise
25 Ambient noise fevels should corform 1o residential standa i
i S , rds both d
gmmﬂw uip:l:ll_miun lpqqs on the ambient air and nolse quality should ‘Ilugnc%o::ﬁ' ?T?gmr:igmhs
rioi's:eglcv:,}s du;!:}q!-} f;’::tc"\deq“““’ neastzes should be made fo reduce ambient air and
26 %{’;CBIUP'PCB{ g auetion: J’,hl‘sef‘ 50 a%: 1o conform 1o the stipulated- standards by
26. The -green belt: desien alona the ol vt
conforming to the-daj and ﬁ%ﬁﬁ%ﬁ%ﬁmigs:@ Pbie oy oove shemation facio
spoces:inside 1},9 plt should Bo"'l'aniﬁé:’&pcd g é)vr:::g Wi‘hfm' residential arca, The open
Development stiall be carried ont considering CPCR grass aqd shrubs. Green Belt
~ speciesand jn consuitation With the locn] DF(S;/ Aslrlculgtﬂgcgzc: bR plan
2 g‘;;i‘;’;;‘f;"o;"‘}' be 30 caristructed as to allow Inflratlon of surfhce run. T of mi
petruction of pavements atourid trees-should be able to facilitte suttable cor s 1 AET.
and nuttition o the tree, peititdte suitable watering, aeratio

28, Ready Mix Concrete and Sprin
s prinkler to bo used for curing and quenching during consiructio
) n
29, ;In‘}_l;ptt;i::lgﬂo ;20:”4 Ihl‘}vc adequate dlstnnce between them 1o allow
e B A aturnl light, alr and ventilatlon, Landscape plan m? ement of lresh i
: nlent shops, bank, canteen, post office and medloi 0 be reviseq accordingl, i
complex, oine shops ete 1q rdingly,
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31 RWH to be doune only from rool top. Amngement ¥
water do not get mixed,

ha slig by the'Pros~ case of
This environnenlal clearance [s subject 10 ownership Ot{m compeien Authority. In
confirmation with approved Master Plan for Lucknow by dcnnce“ od.
violation, it would not be eftective and would automatically stan

) the
oposals incorporating

The projeet proponent will have to submil nPF"’."’cd plars gt? ;ssluc-df the clcarance The

conditions specified in the Environmenta) Clenrance within 03 mon if conditions sliPUlnwd gre

SEIAA/MOEF rescrves the right to revoks the environmental clearance, piiditional enviropme

not implemented to the satlsfaction of SEIAAMoEF. SEIAA may. impose B4CH:

| [d bo
lory clearances shoul
conditions or modify the existing ones, If necessary, Necessary statutory
obtained.

e deyelopment

You are also dirceted 1o ensure that the proposed sitg+ia niot @ pnnofht;ny m;:;:imp-mnu_
zone ns required/prescribed/identificd under law. In cuse of violation, s .Pcimdmg‘oﬁthc
automatically deem to be cancelled. Also in the event of any disputeson ownership or. S i

proposed site, this clearance shall automatically deem to be cancelled,

These stipulations would be giforcéd amongolhmundﬂ?mc?Pm”?ﬂO““wnmr(vagphon
and Control of Pollutlon) Act, 1974, the Alr (Prevention dnd Contial af Falfution) Act, 1981, the-
Environment (Protection) Act, 1986; the Public Liabilily (Insuranice)Act; 1991 and EIA Notifieation,
2006 including the amendments and rules madé thereaflér. .

This is ta request you to take further necessary ucilon In the miatter a8 per provislon of Gazette -
Notilication No. 8.0. 1533(E) dated 14.9.2006 (os amended) oad-$end regular cump;;_nngc'.;qaqn; 10
the authority as preseribed in the aforesald notifieation. ' '

f&: ﬁ'-_ " ‘. -
A0S Yaday)

Member Sterétary, SEEAA-

i TR Daled: Asubove: ¥
sary action fo; s

+ The Principal Scerotary, Environment, U:P: Govt;;, Ligkng W

Advisor, IA Division, Minisiry of Enviranmidnt, Fortis & cltiin
Indira ParyavaronBhawan, Jor Bagh Road, Aliganj, Now Dy,
3. Chlef Conservator, Minlstry of Environment & Forests, ‘-R‘r.‘ﬁlonnl‘@ L

Kendrlya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow, Mice (-C.‘-"i.“ml;-igﬁﬁign);

The Member Secrelury, U.P, Pollution Control Board; TC-12V: Barunce. . - o
Khand, Gomtl Nagar, Lucknow, ' : P“-”‘.“'%Bhuwm.;vmhuu
5. District Magistrate, Lucknow, U.P,
6. Copy for Web Master/Guard flic,

3 Changs, Gavt: apia At
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